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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2022-2023), having
been authorized by the Committee to submit the Report on their behalf, present this
Seventy-Sixth Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2021-2022) at their sitting held on 23
August, 2022 /nter-alia considered Memorandum Nos. 127 to 146 containing requests
received from various Ministries/Departments for dropping of 24 pending Assurances and
decided to drop 14 Assurances.

3. At their sitting held on 20 December 2022, the Committee on Government Assurances
(2022-2023) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.

NEW DELHI;
20 December, 2022 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
29 Agrahayana, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES






REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is required to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2021-2022) considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 24 pending Assurances at their sitting held on 23 August, 2022.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decided to drop the following 14 Assurances :-

S.No. |SQ/USQ No. Ministry Subject
| & Date
|
i (i) USQ No. 727 Textiles (i) Supply of Jute Bags
dated 03.12.2015 .
(i) USQ No. 3028 (ii) Scam in Supply of Jute |
dated 17.12.2015 Bags
(Appendix —II) |
2 SQ No. 221 ' Railways Stalled Railway Projects
dated 04.08.2021 (Appendix —III)

(Supplementary by
Shri Dharambir Singh,
M.P.)




'S.No. |SQ/USQ No. Ministry Subject ]
& Date

3 USQ No. 439 Railways High Speed Railway Line
dated 03.02.2021 (Appendix -1V)

4. SQ No. 58 Youth Affairs & Sports Sports Infrastructure
dated 04.02.2021 (Appendix =V)

5. (i) USQ No. 2987 Railways (i) Railway Protection Force
dated 14.03.2013
(i) USQ No. 3025 (i) Multiple Security
dated 16.03.2016 Agencies

i (Appendix =VI) !
6. (i) USQ No. 106 Finance (i) Central Bank Digital |
dated 29.11.2021 Currency
(i) USQ No. 1341 (ii) Digital Currency

o 5 USQ No. 2549 Railways High Speed Rail Corridors |
dated 10.03.2021 (Appendix VIIT)

8. USQ No. 3593 Finance Report on Financial Sector |
dated 29.07.2009 Reforms i

| (Appendix ~IX) :

9. General Discussion on | Finance Discussion on Budget |

' Budget dated ' (Appendix —X)
13.02.2021 ',

10. USQ No. 4319 Finance Release of Pending Funds to |

dated 22.03.2021 Punjab
| (Appendix —=XI)

11, SQ No. 449 Education Scholarships for Students of
dated 04.04.2022 Reserved Categories
(Supplementary by (Appendix —XII)

Smt. Harsimrat Kaur
Badal, M.P.)

4. The details of the Assurances arising out of the replies and the reason(s) advanced by
the Ministries/Departments for dropping of the above mentioned 14 Assurances are given in

Appendices -II to XII.



5. The Minutes of the sitting of the Committee dated 23 August, 2022, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XIII.

NEW DELHI;
20 December, 2022 RAJENDRA AGRAWAL,
e ————————- CHAIRPERSON,

29 Agrahayana, 1944 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES






Appendix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2021-2022)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 23 August, 2022

'Sl. | Memo | Question/  Ministry Department Brief Subject
No. | No. Discussion
References |
|
1 |127 (i) USQ No. 727 Textiles (i) Supply of Jute '
| dated 03.12.2015 Bags |
(i) USQ No. 3028 (i) Scam in Supply
| dated 17.12.2015 of Jute Bags
2 ‘ 128 USQ No. 2799 Youth Affairs & | Department of National Sports
dated 05.12.2019 Sports Sports Policy/Code-2011
1 |
| 5 |18 SQ No. 221 Railways Stalled Railway |
dated 04.08.2021 Projects
(Supplementary by
Shri Dharambir
Singh, M.P.)
4 i 130 USQ No. 439 Railways High Speed Railway
dated 03.02.2021 Line
- | SQ No. 420 Railways Wadsa-Gadchiroli
dated 24.03.2021 Rail Network
& | 132 SQ No. 58 Youth Affairs & | Department of Sports Infrastructure
_ | dated 04.02.2021 Sports | Sports _ - -
7 183 SQ No. 110 Social Justice Department of Skill Training to
dated 09.02.2021 and Empowerment of | Differently Abled
Empowerment | Persons with
\ Disabilities N
8 ] 134 (i) USQ No. 1243 Youth Affairs & | Department of (i) Accountability
‘ dated 09.02.2017 Sports Sports and Transparency in
Sports Bodies
. (ii) SQ No. 314 (ii) Independent
[ | dated 2_3.03.2017 Sports Regulator
9 ‘ 135 | (i) USQ No. 2987 | Railways (i) Railway
, dated 14.03.2013 Protection Force
|




—

'SI.  Memo | Question/ 'Ministry | Department | Brief Subject
'No. No. | Discussion | '
| ' References | |
i (i) USQ No. 3025 | ‘ (ii) Multiple Security
dated 16.03.2016 | Agencies i
10 136 USQ No. 3047 | Women and l ' Survivors of Gender
' dated 06.08.2021 Child ' Based Violence |
! Development _
| 11 | 137 (i) USQ No. 106 Finance ‘ Department of (i) Central Bank é
, | dated 29.11.2021 ‘ Economic Affairs | Digital Currency
| .
. (i) USQ No. 1341 ’ (i) Digital Currency |
_ | dated 06.12.2021 ]
|12 138 | USQNo. 327 | Fisheries, 'Department of | Prevention of Cruelty
| dated 20.07.2021 Animal Animal to Animals Act, 1960 |
| Husbandry and | Husbandry and
| |__ | Dairying Dairying | |
13 1139 USQ No. 3311 | Home Affairs Hindi Salahkar |
| dated 16.03.2021 Samiti |
14 140 | USQ No. 2549 Railways High Speed Rail
: | dated 10.03.2021 Corridors |
15 141 USQ No. 3593 Finance Department of Report on Financial i
| dated 29.07.2009 Economic Affairs | Sector Reforms ;
16 | 142 General Discussion | Finance Department of Discussion on
on Budget dated Economic Affairs | Budget ‘
; 13.02.2021 |
17 | 143 | USQ No. 4147 Home Affairs Immigration Facility |
dated 29.03.2022 at Ports
18 ‘ 144 USQ No. 4319 Finance ' Department of Release of Pending
| dated 22.03.2021 Revenue Funds to Punjab |
19 | 145 SQ No. 449 | Education Department of Scholarships for -
dated 04.04.2022 School Education | Students of
| (Supplementary by & Literacy Reserved Categories |
| Smt. Harsimrat Kaur ‘
' Badal, M.P.)
20 | 146 USQ No. 3426 Social Justice Department of Discrimination Faced
. dated 16.03.2021 and Social Justice and | by SCs and OBCs |
] Empowerment | Empowerment Community i
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LOK SABHA SECRETARIAT

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 127

Subject: Request for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 727 dated 03 December, 2015 regarding “Supply
of Jute Bags” (Annexure-I); and

(i) Unstarred Question No. 3028 dated 17 December, 2015 regarding “Scam
in Supply of Jute Bags” (Annexure-1II).

The above mentioned Questions were addressed by Shri Rajesh Verma, Shri J.C.
Divakar Reddy and Shri Gutha Sukender Reddy, M.Ps., to the Minister of Textiles. The
contents of the Questions alongwith the replies of the Ministers are as given in the
Annexures I and II.

2. The replies to the Questions were treated as Assurances by the Committee and
required to be implemented by the Ministry of Textiles within three months from the date of
the reply but the Assurances are yet to be implemented.

i A The Ministry of Textiles vide O.M. F.No. 3/1/2016-Jute dated 26 July, 2016 had
requested to drop the Assurances on the following grounds:-:-

“That Central Bureau of Investigation (CBI) has registered a Preliminary Enquiry in
the case regarding the scam in siphoning of jute bags. CBI is under the process of
investigating the case which would continue for some time as per procedure. A
detailed note on the matter is enclosed as per “Annexure (III)". It is submitted that

action in the matter would follow according to the findings of the investigation by
CBL."

4, The above request for dropping of the Assurances was not acceded to by the
Committee at their sitting held on 09 March, 2017. The Committee accordingly presented
their 64th Report (16th Lok Sabha) on 10 August, 2017 and recommended the Ministry to

seek regular progress report from the investigating agencies and impress upon them for
speedy investigation into the case.

5 However, the Ministry of Textiles (Jute Section) vide O.M. No. 3/1/2016-Jute dated 17
November, 2021 has stated as under:-

"Jute Commissioner has informed that as per the latest information received from
CBI, a writ petition has been filed by the accused i.e. Dharam Chand Satish Kumar in
the Hon'ble High Court of State of Telangana at Hyderabad on 24.06.2019 for
quashing of FIR, which is still pending. It is submitted that action in the matter would

follow according to the findings of the investigation by CBI. Hence, in completion of
all action will get a lot of time."



6. In view of the above, the Ministry, with the approval of Minister of State for Textiles,
has again requested the Committee to drop the above Assurance.

The Committee may re-consider.

DATED :- lé(o@ ‘2022..
New DELHI
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LOK SABHA

UNSTARRED QUESTION NO.727

TO BE ANSWERED ON 03.12.2015

SUPPLY OF JUTE BAGS

727. SHRIRAJESH VERMA!
SHRIJ.C. DIVAKAR REDDY:

Will the Minister of TEXTILES G&F #3AT
be pleased to state:

(a)  whether the manufacturers of jute bags meant for packaging of foodgrains under the
Public Distribution System (PDS) have siphoned of crores of government revenue with the
information of procuring State Government agencies, quality insurance inspectors and
middlemen;

(b)  if so, whether the Government has also noticed that the jute bag consignments from
Haryana and Punjab are being diverted to Odisha, Telangana, Andhra Pradesh and Tamil Nadu
and also do not carry the name and licence number of the manufactures;

(c) if so, the details thereof;

(d)  whether the Government has conducted any investigation in the said irregularities;

(e) if so, the details thereof; and

(f)  the details regarding the total amount along with the persons found to be involved and
the action taken against them?

3¢}

ANSWER
ET T AT (Tl FR) (A FAIY FAR IEER)
MINISTER OF STATE (INDEPENDENT CHARGE)

IN THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR)

(a) to (): As per provision under the Jute Packaging Materials (Compulsory use in
Packing Commodities) Act, 1987, certain commodities such as foodgrains are to be packaged
~ in jute sacking as per norms decided from time to time. Accordingly, jute bags are supplied to
agencies. The Office of Jute Commissioner along with Quality Assurance Inspectors monitor
the quality and supply of jute bags to the Agencies on a regular basis. In_ course of such

————e

monitoring, Office of Jute Commissioner, Kolkata seized one truck load consignment of lethchhw

— e )

bags at Adilabad, Telangana in course of transpt)rthﬁ:or_n Haryana to Telangana. This matter

i " o e —— e —--'-"""_'_—_'_—_H
has been entrusted to the Central Bureau of Investigation (CBI) for investigation and further

- _—— e
action will be taken on getting their report. D
= s e sad TN
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LOK SABHA
UNSTARRED QUESTION NO.3028
TO BE ANSWERED ON 17.12.2015

SCAM IN SUPPLY OF JUTE BAGS

3028. SHRI GUTHA SUKENDER REDDY:

Will the Minister of Textiles T&T HAT
be pleased to state:-

(a) whether the Haryana State Co-operative Supply & Marketing Federation
(HAFED) has constituted an investigation team to investigate scam in the
supply of jute bags;

(b) if so, the details thereof;

(c) whether any action has been initiated against the persons involved
therein; and

(d) if so, the details thereof?
3l
ANSWER
T T[T HAY (FIAT FHR) (41 HAY FAR I1ER)
MINISTER OF STATE (INDEPENDENT CHARGE)

IN THE MINISTRY OF TEXTILES
(SHRI SANTOSH KUMAR GANGWAR)

(a) to (d): A consignment of jute sacking with markings meant for supply to
B 4 st
Haryana State Cooperatlve Supply and Marketmg Federatlon (HAFED) was seized

by the Office of the Jute Commissioner at Adllabad (Telangana) based on

information received from Commercial Tax Authorities. As the conmgmnent

| e

originally meant for HAFED in Haryana was seized in another State near

Telangana border, the case has been referred to Central Bureau of Invcsngatlon

-

(CBYI), for investigation who have reglstered a Preliminary Enquiry in the matter.

-—

—
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LOK SABHA SECRETARIAT Appe ncljxe L1

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 129

Subject: Request for dropping of Assurance given in reply to Starred Question No. 221
dated 04 August, 2021 (Supplementary by Shri Dharambir Singh, MP), regarding
“Stalled Railway Projects”.

On 04 August, 2021, Shri Dharambir Singh, M.P., addressed a Starred Question No. 221
regarding "Stalled Railway Projects" to the Minister of Railways. The text of the Question along
with the reply of the Minister is as given in the Annexure.

> | During the discussion, Shri Dharambir Singh, M.P., raised the following Supplementary
Question to the Minister of Railways:-

"If the Haryana government deposits its 51 per cent share in advance
for both these rail lines - Bhiwani-Loharu rail line and Mahendragarh-
Narnaul-Alwar rail line. Would you consider it?"

3 In reply, the then Minister of State for Railways (Shri Raosaheb Dadarao Danve) stated
as follows:-

" Speaker Sir, the question asked by the honorable member is not a
part of this question, but I will meet the honorable member separately
and take information about it."

4. The above reply was treated as an Assurance by the Committee and required to be
implemented by the Ministry of Railways within three months from the date of the reply but the
Assurance is yet to be implemented.

5. In this regard, the Ministry of Railways vide O.M.No 2021/JV/Assurance/221 dated 26
October, 2021 has stated as under:-

“Loharu-Bhiwani railway line project has been identified by Haryana Rail Infrastructure
Development Corporation Ltd. (HRIDC), a joint venture company of Government of
Haryana (51%) and Ministry of Railways (49%) for development. As per study of HRIDC
(length 58.83 km, cost 519.69 km.), project was not found to be financially viable
(FIRR-1.01%). As per earlier survey by Ministry of Railways, ROR of the project was (-
7%). Presently project cannot be taken on socio-economic ground due to large shelf of
ongoing project with Ministry of Railways. Further, no proposal of Mahendergarh-
Narnaul-Alwar is with Ministry of Railways. Project can only be taken forward after
getting the proposal and examination of report on merits including its financial viability."

6. In view of the above, the Ministry, with the approval of the Minister of State in the
Ministry of Railways, has requested the Committee to drop the above Assurance.

The Committee may consider.

DateD:  1¢[o8 |2522.
NEw DELHI
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
STARRED QUESTION NO. 221
TO BE ANSWERED ON 04.08.2021
STALLED RAILWAY PROJECTS
t*221. SHRI DHARAMBIR SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government has prepared any scheme to complete the
railway projects stalled by the State Governments due to lack of
budget, at the earliest;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) the State/project-wise details of the railway projects stalled by the
States/UTs including Loharu-Bhiwani railway line in Haryana due to
lack of budget?

ANSWER

MINISTER OF RAILWAYS, COMMUNICATIONS AND
ELECTRONICS AND INFORMATION TECHNOLOGY

(SHRI ASHWINI VAISHNAW)

(a) to (c): A Statement is laid on the Table of the House.

ek dh Rk



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (c) OF STARRED
QUESTION NO. 221 BY SHRI DHARAMBIR SINGH TO BE ANSWERED IN
LOK SABHA ON 04.08.2021 REGARDING STALLED RAILWAY PROJECTS

(a) & (b): As on 01.04.2021 across Indian Railways, 484 Railway projects
(187 New Line, 46 gauge Conversion and 251 Doubling) of 51,165 Km
length, costing approx. ¥7.53 lakh crore are in different stages of
planning/sanction/execution, out of which 10,638 Km length has been
commissioned and an expenditure of ¥2.14 lakh crore has been incurred

upto March, 2021.

Out of these projects, 52 projects (43 New Line, 01 Gauge Conversion
and 08 Doubling) of 6,560 km length, costing Y1 lakh crore approximately

have been taken up on cost sharing with different State Governments.

Execution of cost sharing projects are sometimes delayed on account of
delay in receipt of Cost sharing amounts from State Governments.
Railways is regularly following up with the concerned State
Governments for deposition of their outstanding cost share and handing
over of land for expeditious completion of these projects. Upon request
made by Ministry of Railways, the Reserve Bank of India (RBI) has
agreed for a Payment Security Mechanism (PSM) to ensure State’s
contribution towards Railway Infrastructure projects being implemented
on cost sharing basis. For this purpose, Railways have requested State
Governments for a tripartite agreement between Ministry of Railways,
State Governments and RBI under which State Governments would
execute Direct Debit mandate which will be registered with RBIL. The
Direct Debit under this mandate shall be honored by RBI subject to
availability of clear and sufficient balance in the account of State

Government. 2
| 2-



The average annual Budget allocation in the Indian Railways for New
Line, Gauge Conversion and Doubling works during 2014-19 has
increased to 726,026 crore per year from 311,527 crore per year during
2009-14, which is 126% more than average annual budget outlay of 2009-
14. The Annual budget allocation for these projects for Financial Year
2020-21 was 43,626 crore which is 278% more than average annual
budget outlay of 2009-14. For Financial year 2021-22, highest-ever
budget outlay of 52,498 crore {845,465 crore (Budget Estimate) and
additional allocation of ¥7,033 crore} has been provided for these works,

which is 355% more with respect to average annual budget outlay of
2009-14.

(c): The list of cost sharing projects whose execution has been affected
due to non-deposition of cost share by the State Governments/

non handing over of free land by the State is appended.

Feasibility study for Bhiwani-Loharu New Rail line (58 Km) has been done
by Haryana Rail Infrastructure Development Corporation Ltd. (HRIDC) a
Joint Venture Company of Government of Haryana (51%) and Ministry of
Railways (49%) in March 2019. As per the feasibility report, the cost of

the project is I519.69 Crore and the project is non-remunerative.
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APPENDIX REFERRED TO IN REPLY TO PART (c¢) OF STARRED
QUESTION NO. 221 BY SHRI DHARAMBIR SINGH TO BE ANSWERED IN
LOK SABHA ON 04.08.2021 REGARDING STALLED RAILWAY PROJECTS

SN | PH Name of Project Cost Condition of Cost Sharing
sharing by
State
1. | NL | Kotipalli - Narsapur Andhra 25% cost by State Government
Pradesh
2. |NL | Kadapa-Bangalore Andhra 50% cost Andhra Pradesh
(Kadapa- Pradesh
Madagatta)
3. | NL | Nadikudi- Andhra 50% cost of construction and
SriKalahasti Pradesh Land free of cost by State
Government
4. | NL | Bhadrachalam - Andhra 50% cost by State Government
Kovvur Pradesh & | of Andhra Pradesh for portion in
Telangana | Andhra Pradesh. 50% cost by
Govt. of Telengana for
Telengana portion after
adjusting M/s SCCL share in
Bhadrachalam Road-Sattupalli
project.
5. | NL | Rayadurga - Tumkur Andhra 50% cost by State Governments
via Kalyandurga Pradesh and
(93.17 km) Karnataka
6. | DL | Vijaywada- Andhra 50% cost by State Government
Gudivada- Pradesh
Bhimavaram-
Narasapur,
Gudivada-
Machlipatnam and
Bhimavaram-
Nidadavolu (221
km) - DL with
electrification .
7. | DL | Yelhanka - Andhra 50% cost by State Government
Penukonda (120 Pradesh for Andhra Pradesh Portion
km)
8. | DL | Penukonda- Andhra 50% cost of construction by
Dharmavaram (42 Pradesh State Government
km)
9. | NL | Chandigarh - Baddi Himachal | 50% cost by State Government
Pradesh

M




SN | PH| Name of Project Cost Condition of Cost Sharing
sharing by
State

10. | NL | Bhanupalli- Himachal | 25% cost by State Government

Bilaspur- Beri Pradesh (This will include cost of land
acquisition assessed as 370
crore. Any increase in the land
cost will have to funded by
State Government).

11. | NL | Munirabad- Karnataka | 50% cost for 165 Km length in
Mahabubnagar Karnataka

12. | NL | Bangalore (Hejjala) Karnataka | 50% cost of construction and
- Satyamangalam Land free of cost by State

Government for Bangalore
(Hejjala) - Chamrajnagar (142
km length)

13. | NL | Kadur - Karnataka | 50% cost of construction and
Chikmagalur - Land free of cost by State
Sakleshpur Government for Chikmagalur-

Sakleshpur section

14. | NL | Bagalkot - Kudachi Karnataka |50% cost of construction and

(142 km) Land free of cost by State
Government

15. | NL | Tumkur- Karnataka | 50% cost of construction and
Chitradurga- Land free of cost by State
Davangere (191 km) Government :

16. | NL | Shimoga - Harihar Karnataka | 50% cost of construction and
(79 km) Land free of cost by State

Government

17. | NL | Whitefield - Kolar Karnataka | 50% cost of construction and

(53 km) Land free of cost by State
Government

18. | NL | Gadag - Wadi (257 Karnataka |50% cost of construction and

km) Land free of cost by State
Government

19. | NL | Angamali-Sabrimala Kerala 50% cost by State Government

20. | NL | Ahmednagar-Beed- | Maharashtra | 50% cost by State Government
Parali

21. | NL | Wardha- Nanded Maharashtra | 40% cost by State Government

22. | NL | Wadsa-Gadchiroli Maharashtra | 50% cost by State Government

23.| NL | Ferozpur-Patti Punjab Land free of cost by State

Government

5]




-23:-

SN | PH Name of Project Cost Condition of Cost Sharing
sharing by
State
24.| DL | Mansa - Bhatinda Punjab Land free of cost for Rama
including MM Rama Mandi-Maur Mandi (29 Km) New
Mandi (Raman)- Line by State Government
Maur Mandi(Maur)
via Talwandi Sabo
(29.11 km)
25. | NL | Ratlam -Dungarpur Rajasthan | 50% cost of construction and
via Banswara Land free of cost by State
Government
26. | NL | Ajmer (Nasirabad)- Rajasthan | 50% cost of construction and
Sawai Madhopur Land free of cost by State
(Chauth Ka Government
Banwara) via Tonk
27.| NL | Manoharabad- Telangana |33% cost of construction and
Kothapalli land free of cost by State
Government and free annuity for
first 5 years by Telangana
Government.
28. | NL | Akanapet-Medak Telangana | 50% cost of construction and
Land free of cost by State
Government
29. | NL | Deoband (Muzzafar | Uttarakhand | 50% cost by State Government
Nagar)- Roorkee
30. | NL | Kichha - Khatima Uttarakhand | Land free of cost by State

Government

NL- New Lines, DL- Doubling, PH- Plan Head
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ORAL ANSWERS TO QUESTIONS
AT 3ree : Uy Gt 221, o enidiR Rig |

Q. 221)

oY g RiE : gruaTs A Srede Heled, H 311U HIEHH W e AT § i b
A3 Aet off it TR J PRl & A W, Al T8 el 81 AT HSD &, Igd ST Aol
A R g g | ... (@9uF) s ot & sRamn wewr § WSG9t & Rrar-
HeIG W al fewigw off | ... (Fau) b Rerd o, S f e & wlere gn gy
SR AT § | .. (FIE) SH AR § ARAl 3R He=alg & - SRl 8 | ...
(g S fEHieT T | 78, 99 & sRAUT IS ST B, aa A el s E 1 ..
(TaeT) $9 GEY H H g IR I 8 gD & | ... (FIEH) T § S fefdraer o it
Atc feforeer 8T St & 1 ... (Iae) R TREGR 7 ot 49 Wie 397 3 & forg va Yot
THRCTIR SICTHC HIARIT T 2017 H FARTE | ... (AU TG AT THHIT TSbd
off 9 U T e H FARATR | ... () ST el -8 PINSR 97 &, FeTak A of o
gt Il & folq a7 fi+ HIRSR T U |1t & SIS SRIR &1 SIT@ | ... (SIGe) a8
PIRSR TR § o FR DISYGTeA-ARAA, A1 AR GoIT BT AR E | ... (TIEF)
I8 U Tl H TR & S | ... (Fae) SHb GUR 8F & g1 oY @41 grge § s
R ft hTerey &t RelT | .. (FEET) SR WP A I8 WA B o YeRa o) & & St
Xt aligH - Ryl & cllere iR siefer & ARAle, Hevse Sk et 8l gy 3ot Biftek
& QY FRY AW | ... (TIE™)
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TEIY, ST et & o SR UReT Y aW §U ST 50 WIeT & SR T G &

GBI & | ... (TIYF) FAfTY T At off A A yrefeam & o ot MR Siare & &Y oy
& UE AT SR & [ ST ITel T F ST Xord rgey it | .. (aer)

#1T T XTI ISR : e oIS, T€ a1 Wl & & A oft & Jgea ¥ ¥ ailx
RIS BT fIRT et Iofl A B @M B | ... (FAUT) AT Ty = ot 79 Yo &, 98 S
Al T T & H T F e Yo 91 A TR ¥ | .. (Faur)

HeIey, § 3% HIEAH | A G Y T§ WHGRY o7 aTedT & & frar
Yol olTE, ERATUT SHREFIR SIATIC RURA 3R I TRAR GRT 0T TRBR BT
51 Ufrerd 3R Fvx ARBR F 49 TR SRR & AT §91E T & 1... (FIUH) Tqd
Torae RIS 519 aRis BUd &1 & |... (Fau) sRATT ShrReday Saaqic SRR
= I R T B, 9 I8 SFaEer 9T T E .. (SIaHT)

/“—Pd
Tl a-TRAA-3TeTax ¥l TS - & T AT 51 "fcrera BT user 8t ST vy 2ol
& AT T 31T S TR IR H9?... (SIaeT)

it T IR SERA : mm.qﬁﬂuwﬁaﬁwqm%,agswwm
UTT ol &, AAfhT § AT TSR I 3 #ﬁﬂ“ﬂgﬂ’cﬁw

SHRI ANUBHAV MOHANTY : Thank you so much, Sir. ... (Interruptions)

TR, F T&T R SUrST FAaIT & BT FiITT ST & I... (TTE) T9R &
SITIEY & a1 A ForedY + errh et 3 oft, W &7 AT Ge TS W T e WRHR B
IR & 1o STTSIIET & 91 3 BH A $HH d81 IR e BN ot ol & ... (FI9H)
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TR, HY 3 AT % goie 9 ¥ 54t g A ReAiew-BR-Iiey R &1 @ aHi &
S goT T b et ¥ SRISR & e Tt i det & @i i UE fAfs & ol
| IRITR &7 W AR 80 off &, O R I F FRI B e PN el € I... (TII)
Jfe, S9® S ¥ g3 I8 AT f ‘Kendrapara road is at a distance of 5
kilometres from Cuttack, and that is why, Kendrapara roéd is operationally not
feasible at present'. ... (Interruptions)

aeieg, ¥ anu A & AT A S B g =G 6 besurst A, S
Y AR ST <& ¥, 98 Hed § ufg feerdier f g w8, AfdT a8 S
foReae & areR &l ST ¥ 1. (ay) draurer feReae T wac feReae &, Siel
| wm%ﬁiﬁmﬁqﬁ%ﬁ%t... (cTaYT) 98 e 4 7 AR HI g W& I...
(cATET)
AT STEAET ; JFI FET, ol |
ot arpva AT : g8l AN B oIy YRIOR SR Y T BT BT 95 o § ..
() TET DT 50T ATTIDAT B ... (SFAEF) O 3 el § b R &l &
8D o (oY, I8 IR N SR & o1, e & garsil & oK & forg 3iR Ssaret &
R SIATHE $ U T8 U UHOR ¢ T URETeH Sea-A-9es TF BN ...
(FEYT) AR 3T, R UTeT 1] ST & i oS & Ud ProdTST RN i A< o I8
et & 1... (cuaem)
A S AU SRR : T Teled, T G J ST U8 9ot &, § g6
PRI SRR ST 3R SHeb! Gl THBRI S7D AN AR FHT ... (SITE)
I I : FFRT FEIUT, Feo B TRAT DY ST I, T8 TRIDT 31 a8 & |

... (TaYT)
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AT STETET ; A1, T8 T Rl & |

qFHIY 3EFeET : TE fdedpel Terc & |
T 3TEAE : 37U TS hY HATET R AT HT A TRA DI DI 7 DT |
I8 IRYT TR B |

... (cTaeT)
AT 3T ; TE ToId auiapT 2 |

... (<I99T)
HIFIT 3TEUET : He o) PRIATE! 9I¢ RS 99 dd SRS P ATl & |

11.13 hrs

The Lok Sabha then adjourned till Thirty Minutes past Eleven of the Clock.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 120 W/fm//,’zi{/.

Subject: Request for dropping of Assurance given in reply to Unstarred Question No.
439 dated 03.02.2021 regarding “High Speed Railway Line".

On 03 February, 2021, Shri N. Reddeppa M.P., addressed an Unstarred Question No.
439 regarding "High Speed Railway Line" to the Minister of Railways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Railways within three months from the date
of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Railways vide O.M.No. 2021/Infra/14/01 dated 24
January, 2022 has stated as under:- '

“The Ministry of Railways has assigned the work for the preparation of Detailed
Project Report (DPR) for the following seven new High Speed Rail (HSR) corridors to
National High Speed Rail Corporation Limited (NHSRCL):

(i) Delhi-Varanasi

(ii) Delhi-Ahmedabad

(iif) Mumbai-Nagpur

(iv) Mumbai-Pune-Hyderabad
(v) Chennai-Bangalore-Mysore
(vi) Delhi-Chandigarh-Amritsar
(vii) Varanasi-Patna-Howrah

The work of detailed survey & preparation of DPR for the above mentioned seven HSR
Corridors/Projects has been entrusted to NHSRCL and the same is in progress. The
preparation of DPR is only a preliminary step and any decision for taking up any HSR
Projects will be based on the outcome of the DPR. The HSR Projects are highly capital
intensive and the final decision regarding the sanction of any HSR Project depends
upon many factors such as technical feasibility, financial & economic viability, traffic
demand and availability of funds & financing options etc.

In view of the facts brought out above, only factual status of the work of survey &
preparation of DPR undertaken for the proposed Chennai-Bengaluru-Mysuru HSR
Corridor have been provided in the reply and therefore, the reply does not come in
the category of the Assurance.”

4, In view of the above, the Ministry, with the approval of the Minister of State for
Railways, has requested the Committee to drop the Assurance.

- The Committee may consider.

DATED:- 16(0‘3120‘21
NEw DELHI
A
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GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO. 439
TO BE ANSWERED ON 03.02.2021

HIGH SPEED RAILWAY LINE
439. SHRI N. REDDEPPA :
Will the Minister of RAILWAYS be pleased to state:

(a) whether the Detailed Project Report (DPR) for the Chennai-Bengaluru-
Mysuru high speed railway line is in progress;
(b) if so, the details thereof;

(c) whether Chittoor is approved as a intermediate stoppage station on the
said high speed railway line; and
(d) if not, the reasons therefor?

ANSWER

MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND
CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION

(SHRI PIYUSH GOYAL)

(a) & (b): The work of preparation of Detailed Project Report (DPR) foﬁ
Chennai-Bengaluru-Mysuru High Speed line has been entrusted to National
High Speed Rail Corporation Limited (NHSRCL) and the same is in

progress.

(c) & (d): The process of DPR is in initial stage and alignment has yet not

been finalised. )
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LOK SABHA SECRETARIAT Sbendic =
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. |32

Subject: Request for dropping of Assurance given in reply to Starred Question No. 58
dated 04.02.2021 regarding “Sports Infrastructure”.

On 04 February, 2021, Shri Sanjay Seth, M.P., addressed a Starred Question No. 58
regarding "Sports Infrastructure” to the Minister of Youth Affairs and Sports. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. . The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Youth Affairs and Sports (Department of
Sports) within three months from the date of the reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Youth Affairs and Sports (Department of Sports) vide
0.M. No.H-11012/5/2021-MD-SD/2111 dated 29 November, 2021 has stated as under:-

“The project of construction of Multipurpose Hall with 12 court halls at IIT (ISM),
Dhanbad, Jharkhand was sanctioned at an amount of 4.50 crore under the "Utilisation
and creation/upgradation of sports infrastructure” vertical of the Khelo India Scheme.
The administrative approval of the same was conveyed to IIT (ISM), Dhanbad vide
this Ministry's letter dated 23.10.2020, wherein, it was requested that necessary
documents relating to various clearances to be obtained for executing the concerned
project may be furnished to this Ministry within a period of three months, failing which
the project may be considered for cancellation. However, despite lapse of more than
one year, IIT (ISM), Dhanbad could not provide requisite documents/information.
Accordingly, with the approval of the Competent Authority, the project has been
cancelled and the same has been conveyed to IIT (ISM), Dhanbad."

4. In view of the above, the Ministry, with the approval of the Minister of Youth Affairs
and Sports, has requested the Committee to drop the Assurance.

The Committee may consider.

DATED:-  1¢ o z[ZQZ,L
NEw DELHI
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GOVERNMENT OF INDIA
MINISTRY OF YOUTH AFFAIRS & SPORTS
(DEPARTMENT OF SPORTS)

LOK SABHA
STARRED QUESTION NO. *58
TO BE ANSWERED ON 04.02.2021

Sports Infrastructure
*58. SHRI SANJAY SETH:
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has taken any measures for setting up basic
sports infrastructure in the State of Jharkhand;

(b) if so, the details thereof; and

(c) the quantum of funds allocated and released by the Union Government
for this purpose to the States/UTs and utilised by the latter including the
details of the basic infrastructure built up during the last three years and
the current year?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE)
FOR YOUTH AFFAIRS & SPORTS
{ SHRI KIREN RIJIJU }

(a) to (c) A statement is laid on the Table of the House.
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (c) OF LOK SABHA
STARRED QUESTION NO. *58 TO BE ANSWERED ON 04.02.2021 REGARDING
“SPORTS INFRASTRUCTURE” ASKED BY SHRI SANJAY SETH, HON’BLE
MEMBER OF LOK SABHA

(a) to (c) ‘Sports’ being a State subject, the responsibility of creating sports
infrastructure rests with the State / Union Territory Governments. Central
Government supplements efforts of the State / Union Territory Governments
for bridging gaps in sports infrastructure. However, this Ministry has
sanctioned two sports infrastructure projects in the State of Jharkhand
under Khelo India scheme. The details of these two projects, including, date
of sanction, amount sanctioned, amount released, amount utilised and
progress of work during the last three years and the current year are given
at Annexure.



ANNEXURE REFERRED TO IN REPLY TO PARTS (a) to (c) OF LOK SABHA STARRED QUESTION NO. *58 TO BE
ANSWERED ON 04.02.2021 REGARDING “SPORTS INFRASTRUCTURE” ASKED BY SHRI SANJAY SETH, HON’BLE

MEMBER OF LOK SABHA
Details of sports infrastructure projects sanctioned in the State of Jharkhand under Khelo India scheme

(Amount in T lakh)

S. | Name of Grantee Name of Project Date of Amount Amount | Amount | % of Work
No. ' Sanction | Sanctioned | Released | Utilised | Completed
1. | Sports Authority | Upgradation of Hockey and | 22.03.2017 207.00 207.00 | 207.00 | Completed
of India Football Ground at SAl STC,
Hazaribagh.
2. | Indian Institute | Construction of Multipurpose | 23.10.2020 450.00 Awaiting acceptance from
of Technology Indoor Hall with 12 court m s
halls at lIT (Indian School of 1
Mines) Dhanbad.
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LOK SABHA SECRETARIAT e relioc — AL
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. (35

Subject: Request for dropping of Assurances given in replies to:-

()  Unstarred Question No. 2987 dated 14 March, 2013 regarding “Railway
Protection Force” (Annexure-I); and

(i) Unstarred Question No. 3025 dated 16 March, 2016 regarding “Multiple
Security Agencies” (Annexure-II).

The above mentioned Questions were addressed by Dr. Nilesh N.Rane, Shri Jayaram
Pangi and Shri A.T. Nana Patil, M.Ps., to the Minister of Railways. The contents of the
Questions along with the replies of the Ministers are as given in Annexures I and II.

2. The replies to the Questions were treated as Assurances and required to be

implemented by the Ministry within three months of the date of the reply but the Assurances
are yet to be implemented.

c In this regard, the Ministry of Railways vide O.M. No. 2013/Sec(Spl)/120/2 and O.M.
No. 2020/Sec(Spl)/120/15 _both dated 11 October, 2021 has stated as under:-

“The proposal for amendment in RPF Act for empowering RPF to deal with
passenger related offenses could not materialize due to the proposal not being
supported by 18 States. The Ministry of Railways, therefore, could not proceed
further in the instant case in view of the opposition by the States."

4. In view of this position, the Ministry with the approval of the Minister of State in the

Ministry of Railways, has requested the Committee to drop the above mentioned two
Assurances.

The Committee may consider.

NEw DELHI
DATED: (6 [08[2022
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A”ﬂ@(‘um ~
LOK SABHA

UNSTARRED QUESTION NO. 29687
TO BE ANSWERED ON 14.03.2013

RAILWAY PROTECTION FORCE

2987. DR.NILESH N.RANE:
SHRI JAYARAM PANGI:

Wiil the Minister of RAILWAYS (Y& %4l ) be pleased to state:

{a} whether there is any proposal to Introduce a legisiation to make
the Railway Protection Force to make fully responsible for security In
the Railways:

(b} it se, the details of the said proposal along with lts current status
and the reasons for such initiative; and

{c) if not, the suitable steps belng taken by the Rallways to enhance
security cover for rail passengers during journey time?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

( Y& =i=rem # oy w4 )
(SHRI ADHIR RANJAN CHOWDHURY)

@) & (b A proposal to amend the Railway Protection Force (RPF)
Act, 1987, has been approved by the Ministry of Railways. The
propesal sesks to achieve the objective of replacing the presently
revailing three tier security system of RPF, Government Railway
Folice (GRP) and District Police with a two tler security system of
RPF and District Police over raliways. The Ministries of Home

Affairs and Law & Justice have already approved the above

e

Lo pre—

their opinion on f:he aho\m prop@saif.
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(c): Security has been identified as one of the priority areas * -
Railways for strengthening and up-gradation. Efforts made to
streligthen railway security in recent past include installation of an
integrated Security System, procurement of modern security related
equipment, setting up of All india Security Help Line, networking of
RPF Posts and Security Control Rooms and strengthening of

manpower etc.

L2 & &

1



k.

—/-\ NNEX VU ve_~]

[

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO. 3025
TO BE ANSWERED ON 16.03.2016

MULTIPLE SECURITY AGENCIES
3025. SHRI A.T. NANA PATIL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government is aware that involvement of multiple
security agencies like GRP, RPF, State police, etc. in providing security to
railways causes a lot of discomfort to passengers;

(b) if so, the details thereof along with the reasons for involvement of
“multiple security agencies for the purpose; and

(c) the steps taken by Government to ensure seamless policing and

security to Indian Railways network by giving adequate and absolute
powers to RPF?

ANSWER
MINISTER OF STATE IN THE MINISTRY OF RAILWAYS

(SHRI MANOJ SINHA)

(a)&(b): Cases of crime on Railways are reported to, registered and
investigated by the Government Railway Police (GRP), a separate wing of
State Police responsible for prevention and detection of crime and
maintenance of law and order over Railways. Besides sharing 50% cost on
GRP, Railways, through the Railway Protection Force (RPF), are also
supplementing efforts of States for strengthening of security in station
premises and trains. In addition, concerned District Police is responsible

for security of railway tracks, bridges and tunnels. As a result of the
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presently prevailing three tier security system of RPF, GRP and District
Police over Indian Railways, issues concerning coordination among these
agencies may sometime occur, which may cause discomfort to

passengers, especially with regard to registration of cases.

(c): To ensure effective and seamless passenger security over Indian
Railways, a proposal for amendment in the RPF Act, 1957 has been moved
by the Ministry of Railways with the concurrence and approval of the
Ministries of Law & Justice and Home Affairs to empower RPF to register
and investigate passenger related criminal offences in passenger area.
Comments of States have been solicited on the proposed amendments in
the RPF Act. Comments have so far been received from 25 States.
However, the Ministry of Home Affairs has recently conveyed certain

observations on the above proposal. Matter is under consideration in the

-

Ministry of Railways.
e ——— dededo
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 137

Subject: Request for dropping of Assurances given in replies to (i)
Unstarred Question No. 106 dated 29.11.2021 regarding "Central Bank
Digital Currency"; and (ii) Unstarred Question No. 1341 dated
06.12.2021 regarding "Digital Currency".

_____

The above Questions were asked by Adv. Adoor Prakash and Shri
Rakesh Singh, MPs., respectively to the Minister of Finance. The texts of the
Questions along with the replies of the Minister are as given in the Annexures
I and II.

2. The replies to the Questions were treated as Assurances by the
Committee and required to be implemented by the Ministry of Finance
(Department of Economic Affairs) within three months from the date of replies
but the Assurances are yet to be implemented.

3 In this regard, the Ministry of Finance (Department of Economic Affairs)
vide O.M. F. No. 3/14/2022-Cy dated 06 April, 2022 and O.M. F. No.
3/15/2022-Cy dated 18 April, 2022 have stated as under:-

"As per Budget Announcement 2022-23 “introduction of Central Bank
Digital Currency (CBDC) will give a big boost to digital economy. Digital
Currency will also lead to a more efficient and cheaper currency
management system. It was therefore proposed to Introduce Digital
Rupee, using Blockchain and other technologies, to be issued by RBI
starting 2023”. RBI is working on introduction of CBDC. Since the
Assurance is about the introduction of CBDC which has been completed

by way of Union Budget announcement for the FY 22-23, therefore the
Assurance may kindly be dropped.

4. In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Finance, have requested the Committee to drop the
Assurances.

The Committee may consider.

Dated:- 1¢{08 (2022

New Delhi

32-






Annesuye- 1

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

L0 CABIA UNATARRED QUESTIG - 1o

TO BE ANSWERED ON 29.11.2021
Central Bank Digital Currency
106. ADV. ADOOR PRAKASH
Will the Minister of FINANCE
be pleased to state:

(a) whether the Government has any proposal tointroduce Central Bank Digital Currency in
the country;

(b) if so, the details thereof and the plan prepared for the same;

(c) the purpose of introducing digital currency andwhether any assessment has been done on
the implications of the same; and

(d) if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY)

(a) & (b): Central Bank Digital Currency (CBDC) is introduced by a Central Bank.
Government has received a proposal from Reserve Bank of India (RBI) in October, 2021 for
amendment to the Reserve Bank of India Act, 1934 to enhance the scope of the definition of
‘bank note’ to include currency in digital form.RBI has been examining use cases and

working out a phased implementation strategy for introduction of CBDC with little or no
disruption.

(c) & (d): Introduction of CBDChas the potential to provide significant benefits, such as
reduced dependency on cash, higher seigniorage due to lower transaction costs, reduced
settlement risk. Introduction of CBDC would also possibly lead to a more robust, efficient,
trusted, regulated and legal tender-based payments option. There are also associated risks
which need to be carefully evaluated against the potential benefits,

o sk ok
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
F.OK SABHA UNSTARRED QUESTION NO. 1341
TO BE ANSWERED ON 06.12.2021

Digital Currency
1341. SHRI RAKESH SINGLH:
Will the Minister of FINANCE
be pleased 10 state:

{a} whether the Government propases to start digital currency in the country:

(b) if s0. the details thereof!

(¢) the details of its practicability and utility in banking transactions:

(d) whether digital currency is completely safe and there is no possibility of its
misuse:

{¢) whether the said currency is on alternative for the popular crypto currencies ; and
(1) if so. the details thereol?

ANSWER

MINISTER OF STATE IN TIIE MINISTRY OF FINANCE (SHRI PANKAIJ
CHAUDHARY)

ta) & (b): Central Bank Digital Currency (CBDC) is introduced by a Cenwral Bank.
Government has received a proposal {rom Reserve Bank of India (RBI) in October. 2021 for
amendment to the Reserve Bank of India Act, 1934 1o enhance the scope of the detinition of
‘bank note’ to include currency in digital form. RBI has been examining use cases and
working out a phased implementation strategy for Tntroduction of CBDC with l'E_tm

disruption. > -
e S i
fc) & (d): Introduction of CBDC has the potential to provide significant benefits, such as

reduced dependency on cash, higher seigniorage due to lower transaction costs. reduced
settlement risk. Introduction of CBDC would also possibly lead to a more robust, efficient.
trusted, regulated and legal tender-based payments option. There are also associated risks
which need fo be carefully evaluated against the potential benefits.

(e) & (f): As UBDC is backed by the Central Bank of a country, apant from other
benefits. it will not have volatility which is nommally associated with the private
cruptocurrencies.

Ak
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LOK SABHA SECRETARIAT /;/b/bt}%{/:( :m'

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. (4-©

Suuject: Request for dropping of Assurance given in reply to Unstarred Question No.
2549 dated 10.03.2021 regarding “High Speed Rail Corridors”.

On 10 March, 2021, Shri Gnanathiraviam S, M.P., addressed an Unstarred Question
No. 2549 regarding "High Speed Rail Corridors to the Minister of Railways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Railways within three months from the date
of the reply but the Assurance is yet to be implemented.

¢ A In this regard, the Ministry of Railways vide O.M.No. 2021/Infra/1f1/08 dated 01 July,
2021 has stated as under:-

“Ministry of Railways has assigned the work for the preparation of Detailed Project
Report (DPR) for the following seven new High Speed Rail (HSR) corridors to National
High Speed Rail Corporation Limited (NHSRCL):

(i) Delhi-Varanasi

(ii) Delhi-Ahmedabad

(iii) Mumbai-Nagpur

(iv) Mumbai-Pune-Hyderabad
(v) Chennai-Mysore

(vi) Delhi-Amritsar

(vii) Varanasi-Howrah

The work of detailed survey & preparation of DPR for the above mentioned seven
High Speed Corridors/Projects has been entrusted to NHSRCL and the same is in
progress. Since preparation of DPR is only a preliminary step and any decision for
taking up any High Speed Rail Projects will be based on the outcome of the DPR. The
High Speed Rail Projects are highly capital intensive and the final decision regarding
the sanction of any High Speed Rail Project depends upon many factors such as

technical feasibility, financial & economic viability, traffic demand and availability of
funds & financing options etc."

4.  In view of the above, the Ministry, with the approval of the Minister of Railways, has
requested the Committee to drop the Assurance.

The Committee may consider.

DATED: - {g{os \zuzz.
NEw DELHI

29






ﬁTﬁquva__

GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS

LOK SABHA
UNSTARRED QUESTION NO. 2549
TO BE ANSWERED ON 10.03.2021

HIGH SPEED RAIL CORRIDORS
2549. SHRI GNANATHIRAVIAM S.:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways has selected seven routes for High Speed
Rall Corridors, including Hederabad-Chennail-Bengaluru;

(b) if so, the details thereof;

(c) whether all these routes will be eclevated corridors along the
national highways;

(d) whether the above pattern will minimise land acquisition costs:
and

(e) if so, the details thereof?

ANSWER

MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND
CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION

{SHRI PIYUSH GOYAL)

(a) t.o (e): Railways has assigned the work for the preparation of
Detailed Project Report {(DPR) for the following seven new High Speed
Rail (HSR) corridors to National High Speed Rail Corporation Limited
(NHSRCL) :

(i) Delhi-Noida-Agra-Kanpur-Lucknow-Varanasi

(ii) Delhi-Jaipur-Udaipur-Ahmedabad

(iii) Mumbai-Nasik-Nagpur

(iv) Mumbai-Pune-Hyderabad

(v) Chennai-Bangalore-Mysore

(vi) Delhi-Chandigarh-Ludhiana-Jalandhar-Amritsar

(vii) Varanasi-Patna-Howrah

None of the above seven High Speed corridor is sanctioned as yet.
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The decision on sanctioning any HSR project depends on the cutcome
of Detailed Project Report, techno-economic feasibility, availability of
resources and financing options.

L}

The preparation of DPRs is still in progress and alignment/route for e}

>

i
corridors has y=t not been finalised.
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Alerde _IX

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 14

Subject: Request for dropping -of Assurance given in reply to Unstarred
Question No. 3593 dated 29.07.2009 regarding "Report on
Financial Sector Reforms”.

On 29 July, 2009, Shri Asaduddin Owaisi, M.P., addressed an Unstarred
Question No. 3593 regarding "Report on Financial Sector Reforms" to the
Prime Minister. The text of the Question alongwith the reply of the Minister is
as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Planning Commission
within three months from the date of reply but the Assurance is yet to be
implemented. The above mentioned Assurance was later on transferred to the
Ministry of Finance (Department of Economic Affairs).

3. In this regard, the Ministry of Finance (Department of Economic Affairs)
vide O.M. F. No. 7/1/2022-EM dated 08 June, 2022 has stated as under:-

"The Assurance in reply to Lok Sabha USQ No. 3593 for 29.07.2009
citing similarity with Assurance related to USQ No. 1682 for 10.12.2008
on the same subject. The latter was dropped by CoCGA subsequent to a
sitting held on 11.08.2020 to review pending Assurance of the 14" Lok
Sabha. It may be noted that the said Assurance was initially assigned to
NITI Aayog and later transferred to Department of Expenditure for
Implementation. NITI Aayog has further supported dropping the
Assurance related to USQ No. 3593. "

4. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Finance, has requested the Committee to drop the

Assurance since the substance of both the Assurance i.e. 1682 and 3593 is the
same.

The Committee may consider.,

Dated:- 1¢ lc@ A

New Delhi
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Ahnexuye

GOVERNMENT OF INDIA
MINISTRY OF PLANNING

LOK SABHA
UNSTARRED QUESTION NO.3593
TO BE ANSWERED ON 29.07.2009

REPORT ON FINANCIAL SECTOR REFORMS .
3593. SHRI ASADUDDIN OWAISI:
Will the Prime Minister be pleased to state :

(a) whether a High Level Committee, headed by Shri Raghuram G. Rajan on financial sector
reforms, has submitted its report;

(b) if so, the details thereof alongwith the main recommendations made therein; and

(c) the action taken or proposed to be taken by the Govemment ‘to implement the
recommendations of the said Committee?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS

(SHRI V. NARAYANASAMY)
(a) : Yes, Madam.

{b) : Recommendations of the Committee span over the areas of the macroeconomic framework,
broadening access to finance, levelling the playing field, creating more efficient markets and a
growth-friendly regulatory environment and creating a robust infrastructure for credit.

It has sent the copies of the report to the concerned Minisries of the Central Government, State
Governments and the regulators for their comments.

{c) : The Department of Economic Affairs, Ministry of Finance has been processing the repor;)
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 142

Subject: Request for dropping of Assurance given in reply to General
Discussion on Budget.

On 13 February, 2021, the following Assurance was given during the
discussion on General Budget by Smt. Nirmala Sitharaman, Minister of Finance
as under:

"I can give you the details.”
2.  The text of the debate given in the Annexure.

3. The above reply was treated as Assurance and was required to be
implemented by the Ministry of Finance within three months of the reply but
the Assurance is yet to be implemented.

4, In this regard, the Ministry of Finance (Department of Economic Affairs)
vide O.M. F. No. 7(1)-B(AC)/2017 dated 29" April, 2022 has requested to drop
the Assurance on the following grounds:-

“I.  Details of the land are not relatable to the PM SVANidhi Yojana;
I1. No such details are maintained in this Ministry; and

III.  Verbatim is not complete and hence no presumption on the
details sought to be provided can be made."

5. In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Finance, has requested the Committee to drop the
Assurance.

The Committee may consider.

Dated:- 'lG[mS |zaz L
New Delhi
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UNION BUDGET(2021-2022) - GENERAL DISCUSSION-Contd.

A areger : 3t ordiR o =T |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, | would like to flag
the attention of the Hon. Finance Minister in relating to my district Murshidabad
which is recognised as one of the aspirational districts in the country and is
waiting for your generosity.

You will be astonished to note that Murshidabad district has been victim of
severe erosion years after years. Geographical expression of my district
Murshidabad has been drastically sometimes beyond to the récognition; State
Government is always arguing that the Central Government is not providing the
requisite funds, so they cannot do the work.

So, Madam, I shall be drawing your attention on this issue because without

having your support, the erosion problem cannot be solved. It should be treated |

as a national issue.

Secondly, | am hailing from the same district which has been recognised as
the largest jute producing district in the country. You are certainly aware that the
entire world now is pleading for wiping out synthetic fibre. Jute could be the fibre

of the future. For its golden lustre, it is always regarded as a golden fibre.
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Sir, 2008-09 was a distress because of global financial crisis. Even then,
your utilisation was less which means you will talk about crisis when it comes to
others, but not for yourselves. In 2020-21, the year of the pandemic, Rs. 61,500
crore were allocated because Budget was presented in February, much before
the Corona crisis. Although we had given only Rs. 61,500 crore in the Budget, as
the year went - Corona crisis, pandemic, lockdown and then, after the lockdown,
migrant workers going back to their villages — we have increased that to Rs.
1,11,500 crore because that support had to be given in the villages. At the end of
the year, it may well be that it will be utilised only to the extent of Rs. 90,000
crore, but it is still far higher than ever utilised under the MGNREGA. Therefore,
for the forthcoming year, we have given Rs. 73,000 crore and are fully willing that
through the Supplementary Demands for Grants, which happen at least two times
if not three times, we are going to give more and more, if necessary, so that the
migrant workers, who have not returned to their jobs in the cities or anywhere else

and who choose to remain there, can still be continued giving support.

...(Interruptions)

HON. SPEAKER: No.

SHRIMATI NIRMALA SITHARAMAN: Sir, there were lot of questions saying we
have not given adequate support to the MSMEs, which is a bit of a slurprise for
me. | think, even during the lockdown, the announcements which were made

were made clearly saying that we are addressing the distress which the MSMEs
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will face in two different ways. One, by suspending some of the clauses of the
IBC, we made sure that no one from the MSMEs will be pulled to the courts or for
resolution or for failure to pay their due debts and so on. Therefore, that was one
way. That ensured that nobody was going to be drawn to the court or nobody was
going to be declared insolvent. Similarly, we also kept extending dates of due
payments or any kind of compliance that they have to do. So, we extended the
deadline till 31* March of this year on many scores so that they are not burdened
with having to pay taxes, having to file their returns or having even two plain
compliance papers to be filed. So, we have given them relief on the compliance
side of things.

Equally, we have given relief from the point of view of giving some money
so that they can have additional working capital, extended term loans and so on
without being asked for any new additional security. This, if | only say for a
minute, approach that we took will tell you how clearly the intent was to help
everybody. Banks were instructed to send SMSes, to call on the phone, to send
e-mails, to go to the house or the office of the MSME, if they are available post-
lockdown was lifted, but before that through an SMS, saying that we are willing to
give you loan; please come and take it without additional security. The instruction
given to the banks was that they will not deny it unless the person himself or the
company itself says that ‘| do not want it.’. So, it was given to everybody. The

choice to say ‘no’ was with the borrower and not with the bank. So, not one
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company or not one MSME - even if it is a one single-person MSME, a nano-unit -
was ignored.

Also, let me underline the fact that when we kept saying MSME, MSME, we
did not exclude others who did not strictly come under the category of MSME.
Anyone who had an account in the bank could go and say give me loan under this
Emergency Credit Guarantee Liquidity Support Scheme, and they were included.

There were questions raised and it was said: oh no but tourism sector; oh
no but some other sector; we are not called MSME, but will you not give us? We
kept issuing a lot of clarifications calling and saying no, we may have used the
word MSME but this is available for anyone who has got a bank account. A lot of
companies did not have that money because during the lockdown they could not
operate but when they opened, they had to buy raw materials, they had to pay
workers, they had to pay electricity bills. For all that, working capital was
increased. It was given without a question.

Here, | would like to mention because hon. Members also observed about
the functioning of public sector banks. | will say that having amalgamated a lot of
these banks, in spite of the amalgamation related work still going on, banks -very
clearly exposed their staff, and | am grateful, even during the lockdown, to
Pradhan Mantri Garib Kalyan Yojana. They went and gave all the cash credit

which were made during the initial months through the Bank MITRAS.
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Similarly, in the Emergency Credit Guarantee, they extended it to all the
companies which wanted the help. So, Emergency Credit Guarantee was one of
the things which was extended to MSME. Also, we had a Subordinate Debt
Scheme through which companies which were already in distress — not just viable
companies getting Emergency Credit Guarantee — were given under the
Subordinate Debt Scheme a kind of assistance wherein the individual promoter
could borrow. He put it into the company as his equity and thereby lift the
company'’s stature, get more assistance from the bank, and run the business.

So, when we extended these schemes, they were not some schemes being
produced mindlessly. A lot of mind application happened. At the level of the Prime
Minister, a lot of inputs were coming. Leaders of businesses were meeting him.
Even during the lockdown through our webinars, continuously inputs were
gathered, and from the PMO they were sent to us. We worked on it and every
scheme was tailormade for a situation such as the pandemic.

| am proud to say every Department of the Government of India spent
hours on end planning to give it to the people who are affected in the pandemic.
Therefore, the approach that Government of India has taken to address the
pandemic situation may be completely different but has served India better than
the way in which some of us were being advised: oh, copy this country; oh, look at
them; they have given 20 per cent of their GDP; give it now. We applied our mind

to make sure all the advises were taken on board but designed something which
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our own industries were telling us that if you do it like this, it will help us.
Therefore, we gave it to them, and did not blindly copy as was advocated by
many people.

Sir, Pradhan Mantri Svanidhi Yojana is for those who are constantly

accusing us of dealing with cronies. Svanidhi does not go to cronies. By get land
in States which are governed by some parties, like Rajasthan once upon a time,

Haryana once upon a time. | can give you the details.

—

The Minister Shri Arjun Ram Meghwal has been repeatedly saying the kind
of allegations which are coming for the lands taken away at throwaway prices
from farmers. They gave farmers pittance and took away the lands. That is ...*
operating. ‘Hum do humare do’ is that. We are two people taking care of the party
and there are two other people who have to be taken care of. The ...* will take
care of that. We do not do that. Svanidhi is tailored. PM Svanidhi Yojana is
tailored for those small traders who are there in the streets, who are selling their
littte wares and making their families happy with whatever they earn from there.
Rs. 10,000 is given to them as working capital for one year tenure. They take Rs.

10,000, and do some business and return that. If necessary, they can take once

more.

* Not recorded Lfé



That is given to 50 lakh street vendors. They are not cronies. They are not
anybody's cronies. Leave alone our cronies, they are not even your cronies. They
are the people who think of the Prime Minister who is working for the poor dalits,
backwards, and the poor. They are the people who benefit out of the Svanidhi.
They are the people who also benefit out of MUDRA. They are also the people
who benefit out of PM'’s stand-up capital, which is being given at the district level

for Scheduled Castes, Scheduled Tribes and also for women. There, we do not

do any work for ...". We do not do work for any cronies. We work for the common
citizen who believes in the Prime Minister.

Mr. Speaker, Sir, | would like to repeat some of those specific steps that the
Government has taken even during the pandemic. | will just recall once, the
number of people benefited out of them. Then, you yourself will tell me where are
the cronies. They are very much hiding probably in the shadow of the party which
has been rejected by the people. The shadows have invited the cronies to even
set up a port in Kerala. Hon. Member, Dr. Shashi Tharoor is present here, who
belongs to that State, which under his party’'s rule invited one of those cronies,
who they remember every now and then, to even develop a port. They invited the
crony. There was no open tender, and there was no global tender. The crony was
invited then. But now they have the temerity to call us crony capitalists! You have

the temerity to call us crony capitalists! Remember, you invited one of them, who

" Not recorded
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you repeatedly call a crony, but requested that crony to develop a pprt in your
State. That happened because no ...* is living in Kerala. ...* lives here.
...(Interruptions) Please have the patience to hear who are our cronies. Our
cronies are the common janta of this country.

Under PM Awas Yojana, more than 1.67 crore houses have been
completed. Do cronies have these Awas Yojana houses? They are the common
people of our country who get the Awas Yojana houses. How many houses were
electrified under the Sowbhagya Scheme? Since October 2017, 2.67 crore
houses have been electrified. They are not the houses belonging to any crony
capitalist. Household toilets were constructed. Nearly 11 crore toilets were
constructed. Now, it is more than that. Are they crony capitalists? Do they need it?
The one who needs it gets it. ...(Interruptions)

Hon. Speaker, Sir, the leader of the largest opposition party has still some
courage to get up and speak on PM-CARES. | thought the MoS Finance, during
the last Session, pointedly told them what is PM-CARES, who audits it, where
does that money goes, etc. as opposed to the way in which the PM National
Relief Fund was giving money for family trust. It has been already explained.
Maybe | will send you the video clip which is going on in social media. Adhir ji, you

will learn a lot of things from it. Were you not present? | think that it was the

Session in which you called him Himachal ka ... . That was the Session when it

* Not recorded
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happened. | would like to remind you that. That was the Session in which you
called my MoS, who is the hon. Member of this House for five times now,
Himachal ka ...* and he got up to tell you what actually was the PM National
Relief Fund. So, that debate is over, done with, and dusted. You can go and
remind yourself through the social media. ...(Inferruptions) Do not worry. | will
send you that clip. Have a look at it and then come back.

Under the PM Gram Sadak Yojana, more than 2,11,000 kms of roads have

been built since 2014-15. The benefits of Gram Sadak Yojana do not go to the

private gated communities of .." and crony capitalists. Whose life lines are
these? ...(Interruptions)
Y. ART X : 9%, HH pIH-IT dlerd! 9T &l & ... (SITe)
el foreder WarHor : 89 w8l 9ieT @ €. (Iau)
Sir, Professor is a very alert Member of the House. When other Members

speak, he catches every word and says, “Hey, but this one”, “Hey, but that one”.

But you noticed one thing, Sir? TagaTeil BIFT HiUecrsd BT TfeRe STef dlel B

q cn\isz I§ 91 HedT &, Professor never gets up. He shivers. Must not talk in front of
Congress! All the courage is only on us. ...(Interruptions) All the courage is only

on us. ...(Interruptions)

* Not recorded.
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SUSHRI MAHUA MOITRA (KRISHNANAGAR): What .. is this?
...(Interruptions)

SHRIMATI NIRMALA SITHARAMAN: Madam, nobody talks ...* ...(Interruptions)
Don't you say that. ...(Interruptions) Oh! Insulting! ...(Interruptions)

Sir, the number of farmers registered under e-NAM ...(Interruptions) The
number of farmers registered under e-NAM is 1,00,69,000. The number of digital
transactions happening in the UPI| is ...(Inferruptions) Absolutely, continuously
calling the Prime Minister all abuses. Very unfortunate. ...(Interruptions)

Sir, the number of farmers registered under PM Fasal Bima Yojana is nine
crores. From farmers, you take away their land for cheap, but we do not do that.
We send Rs. 6000 to their account. Through Direct Benefit Transfers, nine crore
farmers are benefited. They are no ...*...(Interruptions). Loans sanctioned under
Mudra Yojana go to 27 crore people who are really running small businesses. So,
MSME or small businesses have all been absolutely taken care of by this
Government. So, much before really anyone comes up with questions or false
allegations, of late, false narratives are the ones which are being propagated
rather than coming to the House and talking in details about what is being offered
in the Budget or any other programme.

Sir, there are two or three specific questions and after that, | will come to

the conclusion. Member Supriya Sule Ji had asked this question and | partly sort

* Not recorded
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of got up to reply her on what is that 41 and 42 per cent allocation in the Finance
Commission. | think roughly that has been explained as to what is 42 percent and
why it has come down to 41 per cent. It has not actually come down; it is the due
appropriate share for the States. But the question she had then asked and which |
chose to answer during the reply was what happens to this modernization fund for
defence and internal security. That is a proposition which is not even before me.
While the Finance Commission’s comment on a non-lapsable fund for defence is
something in principle we have agreed to, but the modalities and other things will
have to be worked out talking with the Defence Minister and the entire Defence
team. So, this particular thing has been mentioned in the Action Taken Report
submitted to the Parliament, but the modalities will be worked out and we will see
to it in the due course.

| think it was Shri N.K. Premachandran who questioned about discrepancy.
| want to tell him which he saw as a discrepancy in the numbers in the Budget
Speech about Aatmanirbhar package, estimated at 27.1 [akh crore vis-a-vis Rs.
29.86 lakh crore announced by the Government, there is no discrepancy. | want
to let the hon. Member know about it. Within 48 hours of declaring the lockdown,
Pradhan Mantri Garib Kalyan Yojana was announced with an estimated value of
Rs. 2.7 lakh crore and that was announced for free food grains, free cooking gas,
direct cash transfer to the farmers, for the women, for the elderly citizens and so

on. | had mentioned this in para 4 of my Speech. But later the Government
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announced three Aatmanirbhar packages with the total financial impact of about
Rs. 27.1 lakh crore including the financial impact of measures taken by the RBI.
The combined financial impact of Garib Kalyan Yojana and Aatmanirbhar
package is Rs. 29.87 crore. Therefore, there is no discrepancy. | want to let the
Member know about it.

The Member, Shri Premachandran, also asked as to how do you see that
this Budget would increase demand in the country. This was the question that he
legitimately asked. | would like to point out that the course we have taken for
giving stimulus to the economy through spending on developmental activity;
through spending on infrastructure; and improving the CAPEX of the Government
has resulted in the increase in capital outlay from Rs. 4.12 lakh crore in the
current year, which is nearing end, to Rs. 5.54 lakh crore in the new BE 2021-
2022, which is a substantial increase and when money is spent on capital
expenditure, all of us would agree, the multiplier effect will immediately create
jobs and that creation of jobs will also have an impact on the core industry
demands because there will be need for more cement, steel, etc. and that
demand will also generate more and more jobs. So, it will have both direct and
indirect impact on the economy immediately and also be sustained in the medium
and long term. ...(/nterruptions)

There was another question that the Member, Shri Premachandran, asked

that how can we justify that in 2019-2020 -- there was no COVID, of course, there
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was no COVID -- the Budget Estimate of fiscal deficit was 3.3 per cent of the GDP
whereas in the Revised Estimate for that very year it has been shown as 4.6 per
cent. | would definitely like to answer that question because | am sure that it is a
matter of interest for a lot of Members. In August, 2020, the Government has
placed a Statement of Deviation on the fiscal deficit as per the provisions of
Section 7 (3) (b) of the FRBM Act in the Parliament. Hon. Member, | draw your
attention to this Statement, which outlines the reasons for deviation of 0.8 per
cent from the revised target of fiscal deficit of 3.8 per cent of GDP for the year
2019-2020. The deviation was necessitated on account of structural reforms both
on the supply and on the demand side. Therefore, that was brought in.

One important aspect, Sir. Some Members have questioned whether
allocations for Minority Affairs and whether allocations for SC and ST have been
reduced. No, they have not been reduced. The total allocation for Minority Affairs
is Rs. 4,811 crore in the BE of 2021-2022, which is an 8.6 per cent increase for
that Ministry higher than even the actual expenditure. Therefore, that has not
been reduced.

On the SC / STs, the overall allocation provided for the welfare of SCs have
shown an increase from Rs. 83,257 crore in 2020-2021 compared to Rs. 1,26,259
crore in this BE presented as Budget now for 2021-2022. The overall allocation
provided for the welfare of STs have also shown an increase from Rs. 53,653

crore in the BE of 2020-2021 to Rs. 79,942 crore in the BE of 2021-2022.
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Sir, | think | have addressed most of what Members had asked. However,
there is one issue on which | want to draw the attention of the Members.
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, what about
the rate of employment?
SHRIMATI NIRMALA SITHARAMAN: | have given a lot of information on
employment, Opposition Leader.
PROF. SOUGATA RAY: What about cash transfer?
SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Can you reduce the excise
on gas, diesel and petrol? ...(Interruptions)
SHRIMATI NIRMALA SITHARAMAN: Sir, | will come to one issue on which |
certainly want to draw the attention of this House. There is a culture in this House
since when the Parliament was established and all of us have been swearing by
the Constitution.

We have been functioning effectively to make India a strong democracy.
But it was such a disappointment for me; | was here that day to hear the former
President of the Opposition party, stand up and say, | will only speak on the
farmers' issue, then, | will go quiet’. Hon. Speaker, Sir, because there was a lot of
demand, and you, gently reminded saying, there is this Budget discussion now,
and that we should discuss the Budget. ...(Inferruptions) | concede that. No
worries. What am | doing? | would like to ask you, what am | doing? | am talking

about the Budget. | am replying to the Members who stood up and spoke on the
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Budget debate; | am replying to each one on their issues. Each Member stood up
and spoke about the issues which they thought were significant. ...(Interruptions)
Please listen. Please don't unnecessarily read my mind in advance.
...(Interruptions)

Hon. Speaker, Sir, the attempt here is to reply to each Member for the
various issues that they have raised, and | shall reply for the issues raised, and
even justifying now. | agree, Oh farm issues! Definitely are relevant for the
Budget. Even the hon. Member, who is not present here, | am not taking his name
but | also want to address the issues raised by him that day. Farm issues will
have to be spoken about because they are also part of the budgetary discussion.
...(Interruptions) Don’t worry. | am answering. ...(Interruptions) Please hear.
...(Interruptions) You don’t want me to answer the issues raised by your hon.
Leader. | am answering. ...(Interruptions) Don’t worry, | am answering that.
...(Interruptions) You don’t mind. ...(Interruptions) Sir, if you have heard the hon.
Member, Shri Suresh says, | should take the name. If you give me the permission,
hon. Speaker, Sir, in the absence of that Member, | will take his name.
...(Interruptions) Alright, Sir. ...(Interruptions) And the Member had said, "Farm
Bills are also part of the Budget. | am laying the foundation, and therefore, | am
speaking about it'. Therefore, | would respond, Sir. | am sure, you will help me.
Since Shri Kodikunnil Suresh has given me permission, and you, | suppose,

wouldn’t mind me, Shri Rahul Gandhi stood up, and spoke ... ... (Interruptions)
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...(TIYT)
AT STEUET: AT F3T S, U e | A H3T St fobedT &t A1 o %81 8, 3R
I T & TSR & Al H3AT il 7T A of Wehell & | T T feerepa 82

..(STTYT)
AR 3EUET: 98 [S BT FS 8, FAMMY A of el & | I SURRIT AT uiere
&I FATA & & | AT TSR HT T of Facl! & | I8 Tt JSAT T 7H o B 8,
e soe waaf Hr 8 |

...(STTYT)
SHRIMATI NIRMALA SITHARAMAN: When the foundation was being laid for the
speech on the Budget, which never happened, on the matters raised during that
laying of the foundation, there are some things which | want to ask. | will also
state my expectation when he stood up to lay the foundation. My expectations
were that he will explain why the Congress Party has taken a U-turn in its

position. In the 2019 election manifesto, they said very similar things that we have

done in the farm Acts. ...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY: Madam, again, you are distorting.
...(Interruptions)

SHRIMATI NIRMALA SITHARAMAN: Sir, please allow me to give a response.

This kind of disruption is unwarranted....(Interruptions)

AT 3TEYET: IS, AT e §9 WIgU |
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SHRIMATI NIRMALA SITHARAMAN: Have | said anything unparliamentary for
this disruption? We expected that he would stand up. This is number one, | have
ten such things to say. & faT & HUR F 307 TGAUTFIN 3Th AHT WG TTaa
g I, 1 SR HY 7 it iy urct &t R F Fare A7 & 9 | I8 Soie T )
TS BIPN HIS-S o AR X8 2, I qofc T a1 g3 o | T 39 3 ART CaqiareerT o
fep goie av ==t R | gt B AR b S &sﬂc‘iﬂ’lﬁ‘iﬁ,éﬁiﬁ@‘é’lﬁwé"’rf?ﬁm
qret = R g e foraT, Ueel g¥e! e ot &, 3t il T asat?

S, BT &b HUR FT I < aTel! DRRT BT Al 999 & IR F 980 R
e § goiaeH Siian & fov aeT axa S fh s aie S &), P AN S R & | AT
WRINT IGHR dle T, TR 7eg U § §PT SPueiieee el g, B ATl a
geT b, ardt | Sh B A R & | B AN & IR F TRIE PR fbaHl B
SPTET PRp Fol Y, ISR H B ol Tal &l &7 &, T ff e 2§ |

RT GaRUC AT | ....(SIYT) ot AT ISR 5 781 g3, Hed uod § 78!
g3, BiIeTe ¥ T ol AT 78T §3 | AR1 TeRquee I8t T fob S dfRs =er 9790y & 4
Ugel BISSYH of &R 38 o, HH A HH I8 A o Bt AThT T el g8, I9 R
SUBCIEEEDIEEEREUIN

TR, H T, I8 SoIC A6 & 3 Ugel PSS of B I8 8, I Y H9 |
PH T a1 dierT o J I QT Bl e & T, St et $ & 3R e aRT
fsRATT & et ST T TSI &, U GRS DU & W1geT T Ao &, [T A= &l




1 3 ety { e

g % fore ¥ dore & <o FFRER BT SIS 3R 2MTE § | 39 AR ¥ uifelarie o 98
AT N, 5 AR Y TR G, el e off el g |

siterT, <Tger el off 9 R avie & SR e, afed e @ife o U I R I8
o | S T Y I8 ff vaatere T, 9 & &9 g 91 diel o T & wRiett &
sz F STt 95 & gE-ad ¥ | oI  PEK WReR GRT B Ve e,
R T HigeT T @t 3R ST a8 e AT, I8 gt ot e e | g off 5
werae famT, TR a8 off e ga | 8% 7 off veenee T 5 St i e €, S
Y P T TS el o I §T FAIor I goTs & THar 8 dlell &, gHfe &
TH &Y YT | 3R AT F T foram oiiR e o, fR | seet e | g7 N
ST A A T T arge famd |

This is against the farmer. H= e, {9 tpeuae fHar i 98 &9 & 98 I
RIS o I & T dlet, aifde a8 off 78] §aiT | Uierdi s &1 T |. .. (Suae)

3§ Ryaer wge W 31 T € | HY g8 off yepeuere o, weried wrsgufcr Sit &
SISO R AT TEHAT Sff BT ST T, 99 Ia i 98 AR a1 Bi febair )
areft | 37 S i 99 vl 3, eie Ml §, 89 3 IR & & forg framt & o
FSU Y | HY G o I @S EaR U 91 dre o e St ofY, Simo Y Sifer wERe
TR ST 370 dlt o, TofleT TR T S aTaRy v &Y, B AT Rl A ShY o o,
7g fehaml T STHIA &, 89 TSI 3 €, B9 TS 8141 &, YoTiic 3 89K URaR iR &5

T BT &, 31T ST a0 @) &l off | 38R 8 R it Ghd o, e o, gaR ar ey L.

* Not recorded
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BT A P TS § b ST arosy o, oifeset 7 aoet | a8 oft = g | 3R Ryareer
TR 81 83 |...(IaeT)

IR A teuaCed B | e S ot o S e Rig ot S gy o,
Sl TR < AT O e et & forg fovg o o, 7 ot ey | 39 99 o, preeeH
o B o T AT, SO FFICT T8 8, b S Friee &, I &9 Q &9 dlel | &t
1. FHIET Rig Sit B T @ H onft ot & &2 s9d! are wur 54 o
TS | 49 ¥ &5 9 & 59 I AT | &, SF. Aevee Rig ot 5 A ara Y €, | have to
respect. We will respect now. We will not dishonour Dr. Manmohan Singh. J&
Pell, Tl A Ty <@, AAfb a8 ot el g3l | ...(&@YH) That was the
seventh.

R TS g off | ... (SaHT) Jlfdh hRa B Foic BT AT & Fehdll
&, fTT Soic BT Tl & qHY 95 | F A I8 UH ISRT | G IS & SR A GAT |
T QT ST R & € DI 3T o 91 5 §AT 82 Pl 55 el §elT | H Upedace

& Tr 7% it I8 38T &, to prove even if one APMC mandi was shut. Not one was

shut. But you are standing up and speaking here. 3UR & §vic H UGe foar /=
g | Rs.30,000 crore which will be collected through the Agricultural Development

Infrastructure Cess will actually be going to the States so that APMC

infrastructure can be improved. 87 HUR I T B TR &7 FgFor JgM & ford
e 2 %2 & | I8 Y F2T Jiam, ifhT BISSIT of TR & AR 199 Tel T 9471 I9ic
R Tl [P gy | ... (I )
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it wWge, a8 98 verauaee™  off aifdT 319 ART 94 & | Why does he choose
to insult Constitutional authorities? Why does he choose to insult Constitutional
authorities? Fife I & SR TR TG HTEq $T FACC 83, ST TS &,
31T AW = q&¥ gAY fI0RIT &, $9fetT House should run as per the rules of this
House. W % I1d BIS & |...(Idu) AR $ER gacc, SO% Ugel Sf. I8 il &l
SACC 3 DI B HUR | ....(SHT) ST, FTHIST S Sfef foreier 7 e #alT o A1t g &,

TG T I GRT URT b ¢ & $Y Breaw Fs J Bl | ... (Fq8) Why does
he choose to inéult? ...(TTTYT)

qemfed Wseyufer Sft & SRMTUT & 91 8199 H T Bl 8, TeH 8 & are I
vy ) ==t eer iR ST s @ 98M & A1 died <&, continuously insulting
Constitutionally elected authorities. TETFIET ISCUfT & IT AR TG F4T 81, 79 &
T AT B AT 376 o T HAT 81, B el gafeet | ... (SIdE)

ST WIST, Preierdel thep TRfCeq Rl W | ... (TaYH) 3N, HIfAS AT T,
qRT R JHA H el ST | ...(FIYF) 3R, SO R GART HR S8 | 3R 91 G
R &, THI-IHY R RS T 1At 32 1. () 3R I T Fea=q € | | do

not want to waste the time of the House on quotations. But the Saaransh is this. |
will constantly say things which will demean India, which will show India in poor
light, and constantly that will be my rebel-like look to insult India, build fake
narratives; nothing will go well for India. I8! F&d I, FHed & | 8N RFeATd Kind of
mischief- | am using a lighter word — &R+ dTel 49T & AT, YIET Pl 3R I, TXHR I
THITRY & |....(STGUH) ARPR A TBR RN T8, ISl € UTel THRIRY b, g 9T
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& §ISY R PO HISRT BIdT 8, T9 84 a1 7 B §Y, &7 BT BIS, PR I a1 7
DR BY, Trich TR ¥ a1 el & fob STER & T 8T @7 &7 ... (Fae) U-aT vt arer
3R Pl RS < BT HRIGT 7 R §Y AT FESHT RIT YT dlet 3R Joining the
‘breaking India’ fringe group. ...(@dUM) Uit & T aRs, HIfFRR T &1 et Iu &

|1 IR-9R Tifeffeary rAT 3ii ke Tedyw, total unacceptable terminology for

Constitutionally elected heads T SUART &Rl 3T | FHIH BIE GRT FTer 8H F 1%

QIIAISITET YT 3R SR g8l Ageher 4, Tegel I, TUIcAoTgsT Hl, gl e,

TaTATTgST BRI, AT IRRT IR gaT, feRefieg diferdy &= | ... (&@ag™) | am very

scared to think he is probably becoming doomsday man for India. ...(SIa8T)

AR fo0 g &t 91 & fob difefamie § Tiefl UISiler ol AR Bl IR §
RGHR TH TS BT A B Tei! UL AT SIS A &P AJed | ... (Fg8r) AR
TS # t Rdifeset tegst o= 2, ...(au™) & I a1 |l diet %@l g |....(F99H)

You cannot have this objection. You are bound to answer. ...(Interruptions) Sir, let

them have the strength to accept this. In Parliament, debate on Budget happens

traditionally. ...(Interruptions) Budget debate happens every year. In free India’s
history, discussion on We won't discuss Budget @< dTel SUITIe allex &T e
Tl PBRAT AT 82 DI AT A Wl HAT T8 82 | want to aso ask of you, Budget

happens every year. ...(Interruptions)

ARy SfY, T SRT G ... (FEYT) 5T AT F iel & gRe = svie IR =l
R & 3R UH I8 & I1E Sfae Gl & |

6|



I8 Va9 918 UG 81, ATINIG &1, Tecee 8 a1 81, 9P 918 9 U Ui ofd
& | 98 SR T AT gaIm? AT UTCT BT IS TAT H Teb G IR FER T e & |
UE FAT TNIDT 82 With these 10 questions ...(Interruptions) We will tell you about
everything that you want. ...(Interruptions) @RI UTIET & &I fawg § e =meei! g |
Please sit down, Chowdhury ji. ...(Interruptions) ¥ S CSHT & R H FaTER YT qTeT
T IR 38T g | BT a1 cod] T g & WEl € | U theb RS I CeHl B |

& T fobue fomam, & 3 o €, e, o1 €1 SEepT TR T T A 8l
T UTT | 37T IHDT AT ST H UBRIVE & & | TeAleheI &, clfehT gfeelgoia H9 & |
g UBR, & T H AU U pB SEm B aed off o S ' | 9w i
FiefrT § | 3 e § 5 e 3% @) eFeges T § | afd, R I @1 Swim
I SfT GRT HRep TUIY BIS I get Y | IE & 7! S9! | This is one tendency to
create institutions, misuse them, use it for our own. ‘&9 &I, 8IR & and at the end
of the day, keep accusing others. That is one tendency. The second tendency is
this, 8 TIfeRITHE H STI-Gil P&l 8, I8 He | &9 AU HUR 80 AR fered Sief,
3 HUR Tegfe ot +ff ot &, «ife Sie a1y Rived & d8d TS 819 WiEe 918
WIEE A1 &7 & TS Bl 8, FR G Bl IR T8 &, 9y ardY 8 ¥eT & | ool off e
I, Rieelr W81 AT a1 a1 TS BRI | gore feae # ff a8t gor | gafer, & e e
@I §9 &I TSHT Bl UgEHAT 118y | $H TUE BIaT & % SFHT belief in democratic,

elected Parliamentary system is completely UcH | A< |
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Appereiv XL

LOK SABHA SECRETARIAT |
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 144

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 4319 dated 22.03.2021 regarding "Release of
Pending Funds to Punjab".

On 22 March, 2021, Smt. Preneet Kaur, M.P., addressed an Unstarred
Question No. 4319 regarding "Release of Pending Funds to Punjab" to the
Minister of Finance. The text of the Question alongwith the reply of the
Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Finance
(Department of Revenue) within three months from the date of reply but the
Assurance is yet to be implemented.

3. In this regard, the Ministry of Finance (Department of Revenue) vide
O.M. F. No.S-30011/12/2021-ST-II-DOR dated 18 July, 2022 have stated as
under:-

"Ministry of Finance provides budget to different Ministries/Departments,
based on the requirement and available fiscal space. Grants for sectors
covering Health, Education, Agriculture etc. and State Specific
Schemes/Projects duly approved by competent authority are already
being provided to the Ministries/Departments, which are being expended
in different States, including Punjab. It is also stated that the -
Explanatory Memorandum as to the Action Taken on the
recommendations made by the Fifteenth Finance Commission in its final
report submitted to the President on November 9, 2020, was placed
before the Parliament, after obtaining due approval of the Union
Cabinet."”

4. In view of the above, the Ministry, with the approval of the Minister of

State in the Ministry of Finance, have requested the Committee to drop the
Assurance.

The Committee may consider.

Dated:- 16 (05"2-»17-

New Delhi
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Annexy ve
GOVERNMENT OF INDIA

MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
LOK SABHA
UN-STARRED QUESTION NO- 4319
ANSWERED ON-22/03/2021

RELEASE OF PENDING FUNDS TO PUNJAB

4319. SHRIMATI PRENEET KAUR:

Will the Minister of FINANCE be pleased to state:

(a) the estimated time period within which the Government proposes to release the pending
amount of Rs. 8,253 crore GST compensation to Punjab for the period of April, 2020 to
January, 2021;

(b) whether the Government proposes to make available the GST compensation on monthly basis
and if so, the details thereof and if not, the reasons therefor;

(¢) whether the 15th Finance Commission in its final report for the period 2021-22 to 2025-26 has
recommended certain sector-specific and state-specific grants for Punjab amounting to Rs.
3,442 crore and Rs. 1,545 crore respectively; and

(d) ifso, the estimated time period within which the funds will be made available to Punjab?

ANSWER

MINISTER OF STATE IN MINISTRY OF FINANCE
(SHRI ANURAG SINGH THAKUR)

(a) to (b): As per provisions in Section 7 of the GST (Compensation to States) Act, 2017 loss of
revenue to the States shall be calculated and released at the end of every two months’ period, for 5
years. However, in the wake of COVID-19 pandemic the GST collection as well GST
compensation cess collection declined sharply in FY 2020-21, due to which GST compensation
requirement to all States/UTs increased. Such increase in the GST compensation requirement of
States/ UTs during FY 2020-21 could not be met from the GST Compensation Fund, as the amount
available in the GST Compensation Fund was not adequate. Accordingly, the GST compensation of
R 12,402 crore for part period April-May, 2020 and for full period June’20-January’21 is pending
to the State of Punjab along with all other States/ UTs. In addition, in order to meet the shortfall in
GST compensation to be paid to States, ¥ 1.1 lakh crore has been borrowed by Government of
India in appropriate tranches using a special window. The amount so borrowed has been passed on
to the States as loan on back-to-back basis to help the States to meet the resource gap due to non-
release of compensation due to inadequate balance in the Compensation Fund. As per this decision,
Central Government has released 8,359 crore to the State of Punjab. All States have decided to
take benefit of this assistance to tide over the temporary resource gap. In addition, depending on
the amount available in the Compensation Fund, Centre has also been releasing the regular GST
compensation to States to make up for GST revenue shortfall. The States will be paid full GST
Compensation as per GST (Compensation to States) Act, 2017 for the transition period by
extending the levy of Compensation cess beyond 5 years to meet the GST revenue shortfall as well
as servicing the loan borrowed through special window scheme.

(c) to (d): Yes, Sir. 15th Finance Commission has recommended % 3,442 crore to Punjab for six

specific- sectors. The details are as under: - ——

e R —
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S/No. Components Amount recommended (X in crore)

1. Health Sector 902.00

2, PMGSY 230.r

3. Statistics 43‘.'00_l

4. Judiciary 145.00

3. Higher Education 156.00

6. Agriculture Sector 1966.00
Total 3442.00

According to Explanatory Memorandum placed in the Parliament during Budget 2021-22, the
Government will give due consideration to Sectors identified by the Commission while formulating
and implementing existing and new Centrally Sponsored and Central Sector Schemes.

Besides, the 15th Finance Commission has also recommended Rs.1545 crore as State Specific
grants to Punjab during award period 2021-2026. The details are as under:-

S/No. | items Amount
recommended (¥ in
crore)

L. Remediation of Pollution of Sutlej river through 400.00
Budha Nala

2 Four new institutions of medical education and 700.00
research at Mohali, Hoshiarpur, Shaheed Bhagat
Singh Nagar and Fazilka

3. Pilot project for installation of 15000 KW of 40.00
rooftop solar power plants, Bhatinda

4. | Development of Bhatinda Fort 10.00

5. | Reduction in pollution caused by stubble burning 350.00
by diversification of paddy to other crops

6. | Development of Partition Museum, Amritsar 10.00

1 Development of Patiala Fort 13.00

8. Jang-e-Azadi Memorial, Kartarpur, Jalandhar 12.00
District

9. Pushpa Gujral Science City, Kapurthala District 10.00
Total 1545.00

22, due consideration will be given to the > aforesaid r recommcndatlons of 15th Finance Commiission
n rcspect to Punjab keeping in view w of the untied_ resources with the SEgteﬁ_GBvemments and the
ﬁscafcorrumtments of the Central Government.

ekdhhd
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LOK SABHA SECRETARIAT /E%bf P ,Z—Z

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. |45

Subject: Request for dropping of Assurance given in reply to Starred Question No.
449 dated 04 April, 2022 (Supplementary by Smt. Harsimrat Kaur Badal,
M.P.) regarding "Scholarships for Students of Reserved Categories."

On 04 April, 2022, Shri C.N. Annadurai and Shri Gautham Sigamani Pon, M.Ps.,
addressed a Starred Question No. 449 regarding "Scholarships for Students of Reserved
Categories" to the Minister of Education. The text of the Question along with the reply
of the Minister is given in the Annexure.

2. During the discussion, Smt. Harsimrat Kaur Badal, M.P. raised the following
Supplementary Question to the Minister of Education:-

“The Hon’ble member asked /nter-alia that I want to ask that the four lakh
children who have not got the certificate yet, they have not got the degree, they
are not able to pursue further studies. The future of all of them are ruined.
There was a scholarship scam in the Punjab Government, has the Central
Government taken any action against the Minister of Punjab Government by
holding someone responsible? Will it continue like this that Ministers give
scholarships to their favorite institutions and other children remain as they are?”

3. In reply, the Minister for Education /nfer-alia stated as follows:-

“Inquiry or action in this regard is the subject of the State
Government. I will send this objection of the respected member to the

new Government of Punjab along with an advisory from the
Government of India.”

4, The above reply was treated as an Assurance by the Committee and required to
be implemented by the Ministry of Education within three months from the date of the
reply but the Assurance is yet to be implemented.

5. In this regard, the Ministry of Education (Department of School Education &
Literacy) wide O.M. F. No. 5-3/2022-SS dated 20 July, 2022 have stated as under:

“The subject matter pertains to the Ministry of Social Justice and Empowerment
and therefore action in this regard has to be taken by the concerned Ministry.
This Ministry had sought clarification from the Ministry of Social Justice and
Empowerment in the matter which conveyed that the issue is under investigation
with Central Bureau of Investigation (CBI)."

6. In view of the above, the Ministry, with the approval of the Minister of Education,
have requested the Committee to drop the Assurance.

The Committee may consider.

New Delhi
Dated: (¢|e82-22- g
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Amecune

GOVERNMENT OF INDIA
MINISTRY OF EDUCATION
DEPARTMENT OF SCHOOL EDUCATION & LITERACY
LOK SABHA
STARRED QUESTION NO. *449
TO BE ANSWERED ON 04.04.2022
Scholarships for Students of Reserved Categories

*449. SHRI C.N. ANNADURAL:
SHR1 GAUTHAM SIGAMANI PON:

Will the Minister of EDUCATION be pleased to state:

(a) whether the Government has introduced various scholarships for the meritorious students of
Schedule Castes/Schedule Tribes (SCs/STs) studying in schools in the country and if so, the
details thereof during the last three years and the current year, year/scholarship- wise:

(b) the number of SC/ST students applied for scholarships and amount released by the
Government during the last three years and the current year, State/ UT-wise and year-wise;

(¢) whether several students from SCs/STs/OBCs and economically weaker section are not
receiving scholarships in time;

(d) if so, the details thereof and the reasons therefor along with the steps taken/proposed to be
taken by the Government to ensure timely action in this regard; and

() whether the Government has started transfer scholarship amount directly into the beneficiary
student account and if so, details thereof along with the number of students benefited till date?

ANSWER
MINISTER OF EDUCATION
(SHRI DHARMENDRA PRADHAN)

(a)to (e): A statement is laid on the Table of the House.

¢



STATEMENT REFERRED TO IN PARTS (a) to (¢) OF THE REPLY TO LOK SABP *.
STARRED QUESTION NO. *449 ASKED BY SHRI C.N. ANNADURAI AND SHRI GAUTHAM
SIGAMANI PON, HON’BLE MPs, LOK SABHA REGARDING SCHOLARSHIPS FOR
STUDENTS OF RESERVED CATEGORIES FOR ANSWER ON 04.04.2022.

(a) & (b): The Government has introduced various scholarships for the meritorious students
ncluding Scheduled Castes/Scheduled Tribes (SCs/STs) students studying in schools in the country.
Pre-Matric and Post-Matric Scholarship schemes for all eligible SC/ST students are also being
implemented by Ministry of Social Justice and Empowerment (MoSJE) and Ministry of Tribal
Affairs (MoTA).

Under the Department of School Education and Literacy (DoSEL) of Ministry of Education, the
following scholarship schemes for meritorious students are being implemented, details of which are
given below:

1. National Means-cum-Merit Scholarship Scheme (NMMSS):

The Central Sector Scheme ‘National Means-cum-Merit Scholarship Scheme (NMMSS)’
was launched in 2008, with the objective to award scholarships to meritorious students of
economically weaker sections to arrest their drop out at class VIII and encourage them to
continue their education at secondary stage. One lakh fresh scholarships are awarded to selected
students of class IX every year with continuation / renewal in classes X to XII for study in State
Government, Government-aided and Local body schools under the scheme. The amount of
scholarship is Rs. 12000/- per annum from 1% April 2017 (earlier it was Rs. 6000/- per
annum).The scheme is 100% funded by Central Government.

The NMMSS is open to students of all categories including SC and ST, based on their
means and merit. The parental income ceiling for the scheme is Rs. 3.5 lakhs per annum.
Selection examination is conducted for students of 8" standard every year by State/UT
concerned. There is reservation as per the State Government norms. The number of SC/ST
beneficiaries and amount sanctioned under NMMSS during the last three years and the current
year is as follows:

SC- Category ST- Category
No. of Amount No. of Amount
S.No. Financial Year Scholarships Sanctioned Scholarships Sanctioned
(fresh + (Rupees in (fresh + (Rupees in
renewals) crore) renewals) crore)
1 2018-19 59314 69.01 12186 13.82
2 2019-20 60438 70.38 27495 101
3 2020-21 58307 69.13 22562 26.80
2021-22 as on
4 31.03.2022 48116 57.74 16460 19.75
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2 National Talent Search Scheme (NTSS):

This scheme is implemented by the National Council of Educational Research and Training
(NCERT) under this Ministry. The scheme is not specific to meritorious SC/ST students alone but is
open to all students who qualify the selection exams at state and national level. Under NTSS
scholarships are awarded to SCs/STs/OBCs/EWS and physically handicapped students as per
reservation policy. The selected candidates are awarded the scholarships @ Rs. 15000/~ per annum
for classes XI and XII. There is provision for continuationof the scholarship at higher education level
also. The scholarship amount is transferred directly to the account of the selected students.

The detail of scholarship disbursed to the SC & ST students under NTSS is as follows:

Financial [No. of students  |Amount of scholarship No. of students  [Amount of scholarship
Year benefitted disbursed (in Rs.) benefitted isbursed (in Rs.)

SC ST
2021-22 496 9591000 163 3135000,
2020-21 244 4332000 118 2055000
2019-20 619 11985000 204 3795000
Total 1359 25908000 485 8985000

(¢) & (d): The National Means — cum - Merit Scholarship Scheme is fully on-boarded on the National
Scholarship Portal, which was developed for streamlining and fast-tracking the release of scholarships
and assuring the delivery of scholarships with efficiency, transparency and reliability .Under this
scheme . the students from SCs/STs/OBCs and economically weaker section are receiving scholarships
in time. Under the National Talent Search Scheme too there is no delay in release of the scholarships.

(e): Scholarship amounts are transferred directly into the account of the beneficiaries through Direct
Benefit Transfer (DBT) in all the schemes.

€
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AT STEET : Y HeR — 449 — 47 AT, IFIGRS — SURRI A&
(Q. 449)

DR. PON GAUTHAM SIGAMANI: Hon. Speaker, Sir, thank you. As you all
know, the national average of GER, that is, the Gross Enrolment Ratio is 25
per cent; whereas because of the successful Dravidian model in Tamil N_adu,
the Gross Enrolment Ratio in Tamil Nadu is 52 per cent, that is, twice the
national average. Hence, the grants and scholarships should- also be
increased.

| would like to know from the hon. Minister whether there are any plans
to increase the grants and scholarships for the State of Tamil Nadu in
appreciation. Thank you, Sir.
St SgUIT A : AR el HRled, AT e | i AT T 8, 9HS
ey # & gormT ArE o &1 Ut SrEgRT e HATer P 3R & < et &

UK AYE-H8 ARE BHEgRT ST $T PHIATT a¥ 2008 F §s. offl g
Seed 3Nfefd HY F FHOR T & HUTd! BT & 3MTSdT HalT F Y-S BT A 3R
I ATegfHep TR UR 37T QT8 SIRY TE & fof WicHTiae v o

STTERUTT JeT HT Sft b Perer T el Aoed & SR WRBR $iU-MIC Fear
T T BT HH B b (oI TouT Tt TeRT R e bt At ugw gl o
& forg wfciag 81 a1iied, 2017 ¥ S BEYRT B: &R vuY fiyerlt off, S Fgram &

126@?6@%%%@%5@&[%@@,%%%@@@%
8l

SHRI KODIKUNNIL SURESH: Hon. Speaker, Sir, the eligible Scheduled

Caste and Scheduled Tribe students are denied scholarships by the

-
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Government agencies, except a few States like Kerala where a robust
mechanism operates to identity target beneficiaries.

Keeping in mind the dire situation, -- where fraudulent activities and
bureaucratic discrimination are affecting the rights of Scheduled Caste and
Scheduled Tribe students -- | would like to ask the hon. Minister whether a fool
proof and a robust mechanism will be established by the Government to
moﬁitor and to distribute scholarships to Scheduled Caste and Scheduled
Tribe students in the country so as to eliminate loopholes with regard to
distribution.

Furthermore, | would like to ask whether the Government will consider
increasing the allocation of funds for scholarships -- as more Scheduled Caste
and Scheduled Tribe communities are being included in the Scheduled Caste
and Scheduled Tribe lists -- so that all the new entrants can be benefited from
the scholarship scheme.

Now, | come to the pendency with regard to the distribution of
scholarships. There is a long-pending demand from all the States for the
distribution of scholarships by the Gc.Jvernment of India.

| would like to ask this specific question to the hon. Minister whether it
will also address the pendency of SC/ST student scholarships.

THE MINISTER OF EDUCATION AND MINISTER OF SKILL

DEVELOPMENT AND ENTREPRENEURSHIP (SHRI DHARMENDRA
PRADHAN): Hon. Speaker, the basic question is related to the Ministry of

Education. But | am happy that the learned hon. Member extended this

Tl
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question to the entire scheme of SC/ST. My colleague Mr. Arjun Munda Ji and
my senior colleague Mr. Virendra Kumar are here. Today, the Government of
India has a very broad basket for students belonging to SC/ST category. It is
already a big basket. Yes, it is an aspirational thing but the Government of
India, under the leadership of our Prime Minister Shri Narendra Modi, is
committed to fulfil that aspiration. There are two other questions which hon.
Member has raised.

What are those two guestions? One is about the long pendency of
scholarships by the Centre. With due respect to my dear friend, this fact is not
correct. After assuming the responsibility, hon. Prime Minister Shri Modi took
interest. He had several meetings personally.

Now, the point mentioned by my colleague Smt. Annapurna Devi Ji is
this. Under the Government of India any kind of scholarship - whether it is the
Tribal Ministry, whether it is Welfare Ministry or whether it is Education Ministry
— is being given directly through DBT and now, the new mechanism is a
matching one. Now, that scholarship will be released only when the State
releases the scholarship to the account of the student. | do not want to
politicise this issue. But | have information. | can provide him the information
how the respective States are keeping the scholarship of the SC/ST and poor
students. They are taking money from the Central Government. The States are
supposed to give the matching grant. But they are alleging about the
pendency of scholarship on the part of Central Government. These are all on

record. | can provide the details to any specific Member. Gone are the days
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when there used to be delays. He is remembering the old practices and it is
not so during the Prime Minister Modi’s regime.

This has become very transparent, clear and is done by DBT. The
Government of India will give the scholarship when the respective States will
deposit the State’s share in the student account. Immediately, within few
secﬁnds. the Government of India will release the money. This is the new DBT
practice which was started by our Government.
et SRR DR I18eT: 31egel Sit, a9 2019 H 9976 H W9, Sferd Fgecd ol i
IR AT ofT, 97 TeSeq 6l IedT IR &g 4 R 0o a1 ©¢ o & TS &
T TR ARBR DI IR F I I I TplaRiIg & forg Refier gy o, 3949 v
g 98T HICTell B WRBR H ToR AT A1erer AR faqrT & Ashesl 77 30
AT B SR g™ T [ 60 RIS T I HRT TeIege-d Bl 3R wgde
W&Wﬁéﬂﬂmﬁv‘m =T IR H H7 7377 o forar o1 3R o o 33t efh
SE & AT AT ARBR B ST T &, IB ATAT-alelT dxep o Hehexl 7 310
T3t & IR H ST o, S e T iR HHt @t Fefl e < € g8 s A &
PR AXDR Pl IH FA1 BT BT U1 H YBHT A& & fob I TR oIRg gom, fore ardt
d% 9+ Affthehe el fel, fedlt 12T freft, I 1T U=t ugrs =&l & uT I &1 I7eh!
ART e R 8 T 8 F7 3% WBR, S G6d WHR H WHR B I
e foraT & T QT € e T i i oY et S Y THTeRiig & &
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SfY g T : aTeger oft, 34 oISt SR vt € wer & o ¥ %1 farwer a7 rerfRreRur
& aTedT gl JMERUIY GewT 7 Sl I ST &, 9€ Wel a1 &1 Iodl 7 s F 4=
o, ST SToeT TR oY & el T ofR Hal el fad
11.59 hrs (Shri Rajendra Agrawal in the Chair)

39 Hdy § graar]t a1 BRATs ISy INGR BT A9 Bl 7 arexviiy G

S AMYRT Bl G B 75 ARPR & AT YR INDR Pl TRE F Ueh TSI &b
e - _____\\
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Appendix-XIII

MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
TWELFTH SITTING
(23.08.2022)

The Committee sat from 1500 hours to 1615 hours in Committee Room No. 3, Extension to
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2.  Prof, Sougata Ray
3.  Shri Gaurav Gogoi
4.  Shri Ramesh Chander Kaushik
5.  Shri Chandra Sekhar Sahu
SECRETARIAT
1.  Shri J.M. Baisakh ° Joint Secretary
2 Dr. (Smt.) Sagarika Dash - Director
3.  Shri K.C. Pandey % Deputy Secretary
XXXXX XXXXX XXXXX XXXXX
XXXXX XXXXX XXXXX XXXXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 20
Memoranda containing requests received from various Ministries/Departments for
dropping of 24 pending Assurances; and (ii) take oral evidence of the representatives
of the Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals) regarding
pending Assurances.

2. Thereafter, the Committee took up the 20 Memoranda (Memorandum Nos. 127 to
146) containing 24 Assurances for consideration for dropping or otherwise of the
relevant Assurances. After brief deliberation, the Committee authorized the Hon'ble
Chairperson to decide on Memoranda for dropping of the Assurances. The Chairperson
subsequently decided to drop 14 Assurances as per details given in Annexure-I and to
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pursue the remaining 10 Assurances as per details given in Annexure il* for
implementation by the Ministries/Departments concerned.

3. XXXXX XXXXX XXXXX XXXXX
4. XXXXX XXXXX XXXXX XXXXX
5. XXXXX XXXXX XXXXX XXXXX
6. XXXXX XXXXX XXXXX XXXXX
7. XXXXX XXXXX XXXXX XXXXX

The Committee then adjourned.

* Not related to this Report.
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Annexure-I

Statement showing Assurances dropped by the Committee on Government Assurances

(2021-2022) at their sitting held on 23.08.2022.

Sl. | Memorandum | Question/Discussion Ministry/Deptt. Brief Subject ]
No. | No. References
L, 127 (i) USQ No. 727 Textiles (i) Supply of Jute
dated 03.12.2015 Bags
(i) USQ No. 3028
| dated 17.12.2015 (ii) Scam in Supply |
of Jute Bags
2. 129 SQ No. 221 Railways Stalled Railway
dated 04.08.2021 Projects
(Supplementary by Shri
Dharambir Singh, M.P.) B
3. 130 UsSQ No. 439 Railways High Speed
dated 03.02.2021 Railway Line
4, 132 SQ No. 58 Youth Affairs & Sports ‘|
dated 04.02.2021 Sports Infrastructure 1
(Department of
S W e " T g = ; Sports) . S S
5. 135 (i) USQ No. 2987 ' Railways (i) Railway
[ dated 14.03.2013 Protection Force
(i) USQ No. 3025 (ii) Multiple |
dated 16.03.2016 Security Agencies |
6. 137 (i) USQ No. 106 Finance (i) Central Bank i
dated 29.11.2021 (Department of Digital Currency :
(if) USQ No. 1341 Economic Affairs) (i) Digital Currency |
dated 06.12.2021 '}
7. 140 USQ No. 2549 Railways High Speed Rail |
dated 10.03.2021 Corridors !
8. 141 USQ No. 3593 Finance Report on Financial |
dated 29.07.2009 (Department of Sector Reforms '
Economic Affairs) |
i .
9. 142 General Discussion on Finance Discussion on i
Budget dated 13.02.2021 | (Department of Budget |
Economic Affairs) i
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10. 144 USQ No. 4319 | Finance | Release of Pending
dated 22.03.2021 (Department of Funds to Punjab
' , Revenue)
11. 145 h SQ No. 449 Education Scholarships for
dated 04.04.2022 (Department of Students of
(Supplementary by Smt. | School Education & | Reserved
Harsimrat Kaur Badal, Literacy) ] Categories

M.P.)

|

|
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2022-2023)
(SEVENTEENTH LOK SABHA)
SECOND SITTING
(20.12.2022)

The Committee sat from 1500 hours to 1545 hours in Room No. 216
(Chairperson's Chamber) 'B' Block, Extension to Parliament House Annexe, New
Delhi.

PRESENT

Shri Rajendra Agrawal -  Chairperson
Members

Shri Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shri Khagen Murmu

Shri Ashok Mahadeorao Nete
Shri M.K. Raghavan

Shri Chandra Sekhar Sahu

NOUTAWN

Secretariat

Shri J.M. Baisakh - Joint Secretary
Dr. (Smt.) Sagarika Dash - Director

Shri Mahesh Chand Gupta - Deputy Secretary
Smt. Vineeta Sachdeva - Under Secretary

B sl

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the

Committee considered and adopted the following five (05) draft Reports without
any amendments:-

(i) Draft Seventy-Fourth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Acceded to)’;

(i) Draft Seventy-Fifth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’;

(i)  Draft Seventy-Sixth Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Acceded to)’;
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(iv) Draft Seventy-Seventh Report (17th Lok Sabha) regarding
‘Requests for Dropping of Assurances (Not Acceded to)’; and

(v)  Draft Seventy-Eighth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Environment,
Forest and Climate Change'.

2. The Committee also authorized the Chairperson to present the Reports
during the ongoing session. '

The Committee then adjourned.
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Appendix = XV

COMPOSITION OF THE COMMITTEE
ON GOVERNMENT ASSURANCES*
(2021 - 2022)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMBERS

Prof. Sougata Ray **

Shri Nihal Chand

Shri Gaurav Gogoi

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Kaushlendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Pandey

Shri M.K. Raghavan

. Shri Chandra Sekhar Sahu
Dr. Bharatiben D. Shiyal

. Shri Indra Hang Subba

i N bW » W P

= e
A W N = O

. Smt. Supriya Sule

—
wu

. Vacant

SECRETARIAT

Shri J.M, Baisakh - Joint Secretary
Dr. Sagarika Dash - Director

Shri M.C. Gupta - Deputy Secretary
Shri Sanjeev Kumar Gulati - Committee Officer

S5 00 i

The Committee have been constituted w.e.f. 09 October, 2021 vide Para No. 3202 of Lok Sabha
Bulletin Part-1I dated 18 October, 2021

Nominated to the Committee vide Para No 4711 of Lok Sabha Bulletin Part-II dated 06 June, 2022
Vvice Shri Sudip Bandyopadhyay resigned on 01 June, 2022
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